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ernment servants only about 400 par-
ticipated in the strike. Of thig 300
suffered break in service. However,
they Were given a second opportunity
to submit an explanation and all ex-
cept a handful have received condo-
nation of break in service., Soms of
them who have apologised have come
back. Anyhow that point would he
looked into and a reasonable decision
with reference to them will be taken.
(I+terruptions) Well those who have
apologised for past misbehaviour. will
certainly be taken back and their in-
terest will be safeguarded.

#dhe Government of India do appre-
ciate the concern that the House has
shown for the people of Pondicherry.
We will take note of al] the suggestions
and it is in this spirit that I commend
these two Bills for consideration of the
House,

MR. DEPUTY CHAIRMAN: I will
now put the motion. ’

The question is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
Union territory of Pondicherry for
the services of a part of the financial
vear 1984-85, ag passeg by th, Lok
Sabha, be taken into consideration.”

The motion was adopted,

" MR. DEPUTY CHAIRMAN: We shall
now take up clause by clause conside-
ration of the Bill

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added ta the Bill,

SHRI S. M. KRISHNAN: Sir, I
‘move:

“That the Bill be returned.”
The question was put and the motion
was adopted.
MR. DEPUTY CHAIRMAN: Now
we take up the Pondicherrp Appropri-
ation Bill, 1984. I will put the motion.
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The question ig.

“That the Bil} to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund - of the Union
territory of Pondicherry for the ser-
viceg of the financia] year 1983-84 as
pasced by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN : We
shall now take up clause by clause
consideration of the Bill,

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI S. M. KRISHNA: Sir, T move:
“That the Bill be returned.”

The question was put and the .motion
was adopted.
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The House then adjourned
for lungch at twenty minutes
past one of the clock.

S

The House reassembled after lunch
at cighteen minuteg past two of the
clock,

Mr. Deputy Chairman in the Chair.

MR. DEPUTY CHAIRMAN: Now we
take up the Resolution, the Budget
(Punjab) 1984-85 and the Punjab Ap-
propriation Bills. The Home Minister,

I STATUTORY RESOLUTION AP-
PROVING THE EXTENSION OF
PRESIDENT’S RULE IN PUNJAB
FOR A FURTHER PERIOD OF
SIX MONTHS.

‘II.. THE BUDGET (PUNJAB), 1984-
& GENERAL DISCUSSION.

" HI. THE PUNJAB APPROPRIATION

(VOTE ON ACCOUNT) BILL,
1984
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IV. THE PUNJAB APPROPEIA.
TION BILL, 1984.

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHI); Sir, I
beg to move:

“That thig House approves the con-
tinuance in force of the Proclama-
tion issued by the President on the
6th October 1983, under article 356
of the Constitution, in relation to
the State of Punjab, for a further
period of six monthg with effect
from the 6th April, 1984.”

Sir, as the House is aware, the at-
mosphere of public order in Punjab
had seriously been vitiated on account
of illegal activilies of the extremist,
_ terrorist and secessionist elements in
the State, In spite of having an ab-
solute majority in the Assemblyv, in the
larger interest of the State and the
country, Shri Darbara Singh, thy then
Chief Minister did not wish hig Cabi-
net to continue in office and tendered
the resignation of hig Cabinet of Min-
isters effective from 6-10-1983, recom-
mending that the Governor may requ-
est the President to exercise hig power
under grticle 356 of the Constitution
ang take over the administration of
the State for a temporary period.
He had also suggested suspension
of the  powens of the State
Legislative Assembly. The Govern-
or accordingly recommended to
the President to exercise his powers
under Article 356 of the Constitution
and for keeping the State Legislative
Assembly under suspended animation
Accordingly, Proclamation under Arti-
cle 356 of the Constitution wag issued
by the President on 6-10-1983 bringing
the State under President’s rule and
the State Assembly was kept under
suspended animation.

7" Approval of the Lok Sabha as well
as Rajya Sabha for the issue of Pro-
clamation under Article 356 wag ob-
tained on 16.11.1983. The Proclama-
tion so approved, will now cease to
operate on 5-4-1984 at the expiration
of the period %of six months. .
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Government hag made various ef-
forts to find a solution to the de-
n_mnds of the Akali Dal through nego-
tiations. The hon. Members are aware
of these, The agitation launched by
the Akali Dal and the extremist vio-
lence, however, continue. The law and
order situation and the activities of
extremist elements in the State have
been ‘causing serious concern. Soon
after the proclamation of President’s

rule, various legislative and adminiz- °

trative measures were taken to curb
violence and to maintain order. There
were gigng of gradual improvement in
the situation but there has been a set-
back due to the sad events of Febru-
ary, 1984 and the recent spurt in the
activities of extremist elements,

The Governor of Punjab in hig re-
port to the President has stated that
the Congrest Party enjoyg absolute
majority support in the State Legisla-
ture but it hag not indicated itg in-
tention to take over or re-assume office.
Since the situation in Punjab State
continues to be disturbed, the Gov-
ernor has recommended for thes con-
tinuance of President’s rule in the
State for a further period beyond the
date on which it is due to expire, that
is, 5-4-1984,

Keeping in view the situation pre-
vailing in the State, it is proposed that

‘the president’s rule may be continued

for a further period of six months
with effect from 6-4-1984. If so ap-
proved, the President’s rule, unless re-
voked  earlier will continue up to
5-10-1984. L7

In view of the position explained by
me, I request the honourable House to
approve: —

«“The continuance in force of the
Proclamation dated the 6th October,
1983 in respect of Punjab, issued
under Article 356 of the Constitution
by the President, for a further pe-

ripd of six months with effect froml

the 6th April, 1984.”

The question was proposed, .

i
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MR. DEPUTY CHAIRMAN: Now We

shall take up the Appropriation Bills,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.
M, KRISHNA): Sir, I beg to move:

“That the Bill to provide for the.
withdrawal of certain sums from and
out of the Consolidated Fund.of the
State of Punjab for the services of
a part of the financial year 1984-85,
ag passed by the Lok Sabha, be tak-
en into consideration.”

Sir, I also move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Punjab for the services of the fin-
ancia] year 1983-84, ag passed by the
Lok Sabha, be taken into considera-
tion.”

Sir, the first Appropriation (Vote
on Account) Bill arises out of a1 sum
of Rs. 1,030.28 crores voted by the Lok
Sabha on 19th March 1984 and Rs.
559.29 croreg charged on the Consoli-
dated Fund of the State of Punjab as
shown in the Vote on Account pamph-
let circulated along with the budget
papers on 12th March, 1984, These am-
ounts have been sought to enable the
Government of Punjip to meet essen-
tial expenditure during the first six
monthg of the next finandial year, that
13, April to September, 1984, pending
approval of the whole year’s budget
by the appropriate legislature. Sir,
full details of these provisiong are
given in the Vote on Account pamph-
let. : !

Sir, the second Appropriation Bill
arlses out of a sum of Rs.56.52 crores
voted by the Lok Sabha on the 19th
of March, 1984 and Rs. 474.22 crores
charged on the Consolidated Fund of
the State of Punjab. These amounts
have been sought to cover tha addi-
tional requirements in the current fin-
ancial year, Full details of the provi-
slons are available in the supplemen-
;ary demandg circulated to thy Mem-

ers.
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Sir, I move, both these Bills be tak-
en into consideration.

The questions were proposed

SHRI HARKISHAN SINGH SUR-
JEET: Mr. Deputy Chairman, Sir, only
five months back we have dissussed
the Punjab Proclamation in the
House. Although generally we are op-
posed to the Proclamation because the
President’s rule ig in no way better
than a popular Government, we are
not opposing this. In this case, I think,
the Opposition thought it proper in the
siuation prevailing in Punjab not to
oppose it, But at that time I clearly
stated that the adminitrative measures
alone were not going to help in im-
proving the situation in Punjab, that
some bold initiaive was required to
come to a settlement of the political
questions, that otherwise the situation
would go on deteriorating and = that
whatever measureg you would take
subsequently and even bring some
other ordinances, they would not help
in solving the problem and fiinding a
solution, )

We have found during the last five
months that the situation had further
deteriorated. Whatever the claim the
Home Minister ig making it ig 5 fact
that the virus has spread to certain
other areas. Earlier it was Punjab
alone. Then in the month of February
it spread to Haryana also, and it is
having its effect on the rest of the
country.

Now the question is: What stepg has
the Government taken since then,
when the warning wag there. Some
golution has to be found. The Gov-
ernment always goeg on saying and
claiming that it has taken many steps
and that it is prepared for aegodtia-
tions. What steps has the Govern-
ment actually taken, we woulg like
to know from the Government,

The only thing which we know is
that on the 7th February the Prime
Minister called a meeting of the Op-
position parties and informed them
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what has happened so far. That means
nothing. The informatjon given was:
“The Akalig are not reasonable. They
are not agreeing to any proposition,
Therefore, you have been called to be
informed.” At that time the Opposi-
tion made a suggestion to cal} them
again to a tripartite’ meeting
and have discussions because earlier
we have played some role and there
was some narrowing-down of differ-
ences which was accepted by the Home
Minister also. He admitted that
only one problem had remained and
that on other issues the differences
had narrowed down very much. It
wag on the suggestion of the Opposi-
tion parties. It is very good that the
Government had accepted it and the
tripartite conference had been called.

The Home Minister will agree with
me that the Akalis had come with
a determination to resolve the pro-
blem. On the 14th when certain very
serious incidents took place in Amrit-
sar where a replica of the Golden
Temple was destroyed and a photo
of Guru Ram Das was destroyed,
even inspite of these, they decided
to continue the talks. Subsequently,
what happened in Haryana, which
the Home Minister also did not men-
tion? On the 15th with further
worsening of the situation, they had
to go back. Everybody has agreed
on that. As the Home Minister has
stated that the attitude of the top-
most leaders who had come to the
meeting was to come to an under-
standing,

%
L]

And the position was hopeful
that we would come to some under-
standing in the tripartite talks. Who
sabotaged the talks? Can the Home
Ministry enlighten us? When the
Akalis were prepared to come to an
understanding and when the Opposi-
tion leaders were putting their heads
together along with the Government
to find a solution to the situation,
who sabotaged the talks? Why don’t
you go into that factor? Why the
gituation on the 14th, 15th, 16th
deteriorated.

[ 21 MAR. 1984 ]
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SHRI P. C. SETHI: Sorry, Sir, nd«

body sabotaged it. They went out,

SHRI HARKISHAN SINGH
SURJEET: Whe went out? Don’t ask
me who went out. On the 15th it
was agreed by all present.

SHRI P. C. SETHI: The Akalis
went out because of the situation in

Punjab and said that they would
come back,
SHRI HARKISHAN SINGH

[SURJEET: That situation was
brought about by whom? I am say-
ing that on the 14th, everybody’s
assessment was that the Akalis were
prepared for a settlement. At that
time the situation was such that
everybody felt, not only the Akalis—
don’t lay the blame on the Akalis—
the Government, the Opposition and
the Akalis all felt that in that situa-
tion, it was difficult to continue the
talks and after two or three or four
days, we would come again. Thab
was the situation. And who is res-
ponsible for the deterioration of that
situation? ‘What happened between
the 14th and 19th and 21st? Who is
responsible for that? There you will
have to fix the blame. Other-
wise, you won't be able to
fight out the divisive forces—the divis
sive forces who are out to disrupt the
unity of the couniry and who are
threatening the umity of the country.
Yon won’t be able to fight them out
unlegg you pinpoint them. Don’t
try to hide anybody. T would say, any-
body ‘who is responsible for that situa-
tion, who hag spoiled the whole at-
mosphere, to whichever party he may
belong, nobody should allow any access
to them; they should be turneq out
of the politica] parties, those who are
spoiling the atmosphere in the State.
Subsequently what happened is
known.

When the Akalis decideg to burnm
article 25 of the Constitution, afl sec-
tions condemned it. They could not
get any support from any quarter. Inx
fact, T would say, they are playing
either into your hands or into the
handg of the extremists because to
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me, it seems, that the Government
also ig not serious in finding , solu-
tI.on. I would say this because why
dig you lose such a long time? Four
n.nonths passed and then gomg jnitia-
tive was taken. You take one stand.
I; you say you do not want to nego-
tiate, we wil| understand that position;
one can understand that position, But
nothing iy happening like that. Then
I do not know, without understanding
anything—I have gone through the
debate of the Constituent Assembly
and I have founq that at no stage they
moved any amendment to articly 25
and gt no stage, they OpPoseq that
article—-they did something. The con-
troversy which ig going on in the press
is on a different issue. Sardar Hukam
Singh and the other friend Bhupinder
Singh did not sign the Constitution—
that i on g different issue, not on
this issue at all. And even Sikp ju-
risty have explained thig position that
this is not what they want {, be read
in that article, that nothing ig there ot
that sort, that the Sikh religion is ac-
cepteq by the Costitution, by the
same article itself, as a separate entity
and in the Scheduled Casteg Order

.

elso, they are defined separately. I do-

not know how they have been misled
to thig positio, and they have taken

" a position which nobody in the coun-

try can support. But again, I would
say, what is the Government doing?
The Government’s position ig comple-
tely contradictory, Cn the one hand,
the Prime Minister gave an interview
that she i3 even prepared to go t6 Am-
ritsar if a solution can be found—good,
very good—ang the liome Minister
gave a gtatement that the doors are
open. And we fing today in the news.
papers that warrantg have been issued
for gsedition against Sany Longowal

" What more provocation can be there?

And it iz on the basiy of somet’

which happened at that time. If at
that time you had come out with this,
we would have supported you on that
occasion. Why are you doing it today?
You have not been able do anything
fo Bhindranwale. You have not been
able expose the extremisty you have

SABHA ]
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"not been able to put them down And

oW you have issued a warrant

for sgdition against Sant Longowal
I thlr.d': you want al) of them
tp unite and fight you I think

You yourself are interested in creating
this atmosphere in the State. Natural-
ly this will not help you. I go not
know from what angle you are look-
ng at it—from the narrow angle of
party, as to how it will benefit you
or how it will affect the party in the
elections What elections? If these
things go op happening, the situation,
which i very bad, wilj not remain
there; it will spread throughout the
country also. Repeatedly when we
asked, the Home Minister placed the
Governor’y report here that 53 cases
of crimes by the extremists have been
traced—caseg of looting, of murder, of
arson. We have demanded why don’t
you come forwarg with a white paper,
why don’t you publish the facts, why
don’t you take the people intp confi- -
dence, so that the people can take the
initiative. But, no. T know also the
state of affairg of the administration.
When the people took the initiative in
Charhata and caught hold of the extire-
mists who wanted to attack somebody,
and took them to the police statiom,
there ended the matter; no interroga-

tion of those extremists at that police
station, because come telephone cvomes
to the police officer from the Golden
Temple, from the extremists, saying
they are my men. There are many
people who say ‘my men’. These ‘my
men’ are mot touched. These people,
who are extremists, who are indulging
in acty of violence, who are viliating
the whole atmosphere, are not touch- '
ed by the police by the administration.

ATl these conflicte which have been -
there, about the CRPF, the local poli-
ce, al} these are a result of the state
of affairs of the administration there.

T do not want to go intp them now.

But I would emphasise this point.
FEven when people come forward in
arresting the extremist; and handing
them over to the police, you are not
trying to expose them. I would appeal
to you again about the 33 cases which
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have been traced, bring them before
the people, isolate those extremists.
Why don’t you fight them on a politi-
cal level? Fight a political  battle,
Merely taking some administrative
measures won't do. When we are de-
{nanding a white paper, you are deny-
ing it. You have alwayg ignored our
demand. Why don’t you bring those
facts before the people? M your Go-
ernment cannot do anything, place the
facts before the people of Punjab and
they will fight. Tell them these are the
extremists, we want to fight them po-
litically. Mere administrative action
won’t do. Moreover, what ig your Gov.
ernment doing? Opposition is trying to
help you. Wth the help of the Opposi-
tion formulate proposaly and confront
the Akalis with these proposals and let
ug see Who stands where. If they don’t
agree with thoge proposals, then the
people wilj be able to gsee for them-
selveg that the Akalis are out for
something else, not for a settlement.
But that situation is not being created.
A policy of drift being pursued by
you and no effort ig being made for a
solution at all. Punjab ig burning and
it is beng allowedq to burn. You go

there, visit the areas. W praise the -

people of Punjab. But the minds of
the people are being poisoned by these
Bhindranwales. There is another or-
ganisation, which has come up now like
Hindu Sangathan or something like
that. They are poisoning the minds of
the people. We have never seen such
a hatred developing there between the
two communities; it was never there
since independence They have been
living as brothers and sisters ag re-
lateg to each other. We have never
seen such a position. Why hag this
step about Longowal been taken n‘?w’,
Why wag it not taken at that time
when the Commonwealth Conference
was held? Ig it not a pmvocatio;? to
him, acking him to join with madf
ranwale? Secondly, Oppositon is with

yod. On all othér issues 2 solution:

has been found. Omly the ‘berritoria!
question remains. Take the Opposi~

tion into confidence. Fing a solutior

and then you cal confront them with
it. let them come out with what they
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Bill, 1984 234
say._ You must have 3 clear-cu ide:
Thirdly, about the activitieg to:f t;.e
extren;}sts, -come out with whatever
materia) is available with the police,
expose them (time-belly I only want
to point out one .or two things more.
Economy in Punjab hag been in a very
bad shape. The Finance Minister
should have told this House about this
because all the businesg ig at stand.
still, Nobody is advancing any money.
Only cash payment is accepted and
no credit ig given. The industrial po-
sition ig also very bad. The working
Cass 18 450 affected by 10

you some sections of the working
classeg have left the place of work
and have gone. Thig is the position.
But that ig not taken note of in your
proposals.

4

You have always neglecteq the in-
dustriaj development of Punjab. What.
ever development is there in the small-
scale sector is due to the effortg of
the Punjabig themselves. The Centre
has not tried to help them. Although
all the raw materials are there for
starting industries only two or three
of them are there, including some po-
wer stations. The Government here
has rejected even the proposals gent
by the Punjab Government.

In relation to agriculture some pro-
posaly are there, The water problem
is there. In 1964 Thein Dam proposal
was there. Then the cost nf thy pro-
ject was estimated to be Rs. 70 crores,
Now it hag risen to gbout Rs. 700 cro«
res. Ang the water is flowing to Pak-
istan. It ig not being used for irrigation
by ug on the excuse that Rajasthan is
involved and Haryana ig involveg and’
ultimately the water ig allowed to be
flown to Pakistan territory-because of
our failure to use it. If the project is
completed, 480 MW power will be
generateg there angd the project will
irrigate 8,40,000 acreg of land. But for
thig project the allocation is Rs. 20
crores. What is this joke? The Prime
Minister went then and four yeals
back she said that the Thein Dam is
sanctioned It ig only on paper. If it
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is mot completed now, the cost will
further escalats to Ra. 100Q or Rs.
1400 crores. For social welfare mea.-
" sureg only very little is provided.

MR. DEPUTY CHAIRMAN: I do not
think we should discusg these details.

SHRI HARKISHAN SINGH SUR-
JEET: Sir, I am saying that if the
Thein Dam wag completeg by this
time, the present agitation would not
have been there, From Bhakra project,
Delhi ig getling power at a_cheap rate.
1 would only say that a little mgre
attentiop i required to be paig to the
varioug sectors in regard to plan allo.
cations. You have reag abouy the far-
mers’ agitation in Punjap where they
gheraoed the Governor. Then there
wag some agreement. No notice of this
has been taken note of. The Home
Minister has to do something about
the agitation. Otherwise, whatever
you spend wil] go waste and the eco-
nomy ig in the doldrum because of
thig agitation. Something should be
done to stop the deterioration.

SHRI SUSHIL CHAND MOHUNTA
‘(Haryana): Mr, Deputy Chairman, it
is an irony of fate that the part of Pun-
jab which is in Pakista, and the other
part which is now part of India are
both under Martial law. One is under
military rule while the other iy under
para-military forces. The brave, chi-
valrous, heroic and hospitable people
of Punjab, these people coming from
one stock, having common culture,
language ang common way of life have
been painted by wus to be fero-
cious, uncompromising ang indulging
in extremist and terrorist activities
endangering the peace and tranquillity
of that part of the area. But thig very
propaganda of ours has been given a
lite and it hag been proved t, be
false and wrong when reeently about
80,000 people assembled in Chandi-
garh for more tha, four days. They
were gheraoing the Governor in the
Raj Bhavan in Chandigarh and mak-
ing certain demandg in a peacetul
manneyr and not a single instance of
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Bill, 1984 236

violence wag reporteq from Chandi-
garh. How many people did you
screen whg had collected over there
in Chandigarh? - How many people did
you check? How, many para-military
forces you deployed over there to see
that no untoward incident took place?
If the people of Punjab hag w.
just to create a state of anarchy, then
Chandigarh wag the best place for that
and this was the opportunity for them.
More than thirty thousand farmerg of
Punjab had collected over there and
they were concerned with their de-
mands which they were putting up.
They were there from morning till
evening, gitting ovep there, cooking
their food, squatting there, 'making
their demands and raising slogans.
But they remained peaceful through-
out. So,....

SHRIMATI AMARJIT KAUR (Pux-
jab): Because they were not political,

SHERI SUSHIL CHANp MOHUNTA.:
They were farmerg of Punjab, peo-
ple coming from all over Punjab.

SHRIMATI AMARJIT KAUR: Not
aligned to any party,

SHRI SUSHIL CHAND MOHUNTA;
So, not a single extremist or terrorist,
or any person with different designs
could become a part of that. But you
had no meane of checking it up. Ec,
to say that the conditiong are bad
there is wrong. Whatever may he
happening in Punjsb today, worse
things bappened in Assam and in
gpite of that, in Assam you helq elec-
tiong over there. Similarly, popular
rule must come back to Punjab aiso.
But why ig it that you are continuing
the President’s Rule in Punjab still?
Why don't <vou relw on thefr g-od
sense? Why don't you vely on ths wo-
ble of Punjab to solve their own prob-
lems? They have the will to do *aat
But you- don’t want to allow them to
solve their own problem. But you
want to rule Punjab through
foisted reople and 1 would like !0 1191
a particular word for that. You want
to rule Punjab through para-troopers.
People from bere szre made to land
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there in Punjab like para-troopers and
they are given positiong of importance
and these people are given powers fo
rule Punjab authoritatively ang i, a
dictatorial manner, in 5 dictatorial
style of functioning, That is what is
going on there, \

Sir, when India became free, we
just thought that our fate woulg be
decided by ourselves, through our
representatives, through our right to
vote and through ouy right to have an
elected Government, But you are go-
ing completely against it. While the
Punjab problem is outstanding, today
you are not findin ga solution and it
is your own failure angq not the failure
of the people. All the other parties are
co-operating with you and a certain
level of understanding angq agreement
Wag reached But, alj of p sudden we
are again in a terrible fire ang every-
thing is going wrong. So, I am asking
you now. Why don’t you come for-
ward with a clean glate and tell the
people of Punjab, “You people solve
your own problem. We do not want
to stand in your way. We are fixing
a date for holding electiong in Punjab
and for reversion to popular rule”?
Why don’t you say that? Popular rule
must come back to Punjab. I am really
surpriseq at one thing. You simply
went in there, imposed the President’s
Rule and suspended the Punjab As-
sembly and dig not dissolve it. What
could be the intention behind it? What
is the suspension of the Assembly go-
ing to do? The Chief Minister at that
time was Mr. Darbara Singh who ad-
mitted his inability t, govern Punjab
ang tendered his resignation. Then
th. only alternative left wag not that
there ghould be President’s Rule in
Punjab. He gave his resignation. Well,
immediately after he tendered hig re-
signation, vou could have asked the
peonle of Punjab to go to the polls
again, 'That is the way. If the Chief
Minister feels that he cannot govern
or that his Government goeg not have
the majority or that there are circum-
stanceg in which he requireg a fresh
mandate from the people, then in a
demaocratic set-up, the only way or the
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only alternative is to go to the people
and ask them to give their verdict on
it. But you did not do it. You should
have done that. But you are ruling
Punjab through puppets. Mr Dar-
bara Singh and his men, wheo belong
to your party, they are representatives
of the Sikh community also and they
are puppets in your hands, And today
you want to rule Punjab not through
Mr. Darbara Singh, but through your
pupets, This cannot be allowed, You
must make up your mind once for all
that in India if democracy is to
thrive successfully, one thing must be
made clear that the people of that par-
ticular area or region must be allow-
ed to pick and choosg their own re-
presentatives, for governance, not
through people sent as ‘paratroopers’
from the Centre. Thig must stop. What
dg you want after all? You have blam-
ed the Opposition parties, You have
blamed everybody. You are thg only
persong who have tried to take all the
credit for yourself for restoring nor-
malcy in Punjab. And Punjab day
by day is going worse. You are forcing
those people to raise demands, fo raise
new ideas, to come forward with fregh
demandg before you every time and
the whole law and order position is
getting worse. You are interested in it.
And your interest I can understand.
You are pitting one community aga-
inst another, so that whenever there
ig_the electoral battle fo be fought
one particular set of people are behind
vou blindfoldedly because they may
be thinking that you are their saviours.
Thiy ig no good. Do not create a rift
between communitieg coming from 2
common stock, having the same cul-
ture, having the same language, hav- .
ing the same interestg and, above all,
who are heroie, brave and who have
proved their mettle in the most diffi.
cult times, Tell the people of Punjab.
We have placed you under President’s
rule because the popular government
at that time wag not in a position to
govern Puniab, but today we give you
another opportunity to govern Punjab
through your own representatives. And
I tel; you that the people of Punjab
wil] choose for themselveg the best
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form of government and the people
of Punjab will see to it that Punjab
does not go aflame and ig not reduced
to ashes.

[RAJYA

Now, on thig budgetary exercise I
wil] take a few minutes. What does
thig budgetary exercise reveal? Thro-
ugh thig budgetary exercise what are
, you making, what have you said
in this Budget which will go to fur-
ther develop or give fresh vitality to
the people of Punjab? There ig noth-

ing in it. What hag been the main cry

today? Water and electricity are the
greatest demandg today. There ig no
worthwhile entry in this Budget or

there ig not even a mention in this

Budget how you are going {o solve this
problem. And Punjab hag the poten-
tiality of arranging for itself water
and electricity, provided you give it—
No. 1 priority and provide funds for it.
Today the people of Punjab are man-
ning the higher echelons of adminis-
tration, judiciary, scientific, education,
taw-——al] branchey of society. These
people can be trusted to choose for
themselves the Government that they
want. '

The terrorism that ig going on in
Punjab. .. (Time Bell rings) 1 will say
that whatever you say, you must say
with a sense of responsibility, There
i3 ng evidence with you that it is or-
ganised and it hag a well-planned stra-
tegy or whatever is happening is the
outburst of certain unsocial 5,r mis-
directed people. What ig it? If it is
organised, the, by this tim, you
should be having clues ag t0 who are
the people organising if, who are the
people backing it, (Time Bellrings) ..
and who is giving them the arms and
ammunition, what ig their plan what
are their rules and so on. And if there
is no guch organised activity, then you
cannot say that Punjab ig in a disturb.
ed state of condition. The only thing
is you need a better Government with
more sincere people looking afteg it,
not people who are thrust gver there
as para-troopers. ®ven at this stage 1
would request yoy *hat it iz high time

SABHA }
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you came forward sincerely, started
implementing the 1970 award given by
the Prime Minister to which therg is
no resistence or antipathy from either
side, For instance, everybody agreed
at all tirme that area, apart from Chan.
digarh, Fazilka and Abohar, should be
handeq over; the Pposition or demar-
caticp of those areas, where they are
Hindi-speaking, they should go to Har-
yana, where they are Punjabi-speak-
ing, they should go to Punjab, should
be deterxnined by a commission. That
commission should be appointed im.
mediately, We will look after Chandi-
garh and Fazilka and Abchar. But
you do your part; you don’t shirk your
responsibility. You appoint a commis-
sion gtraightway leaving aside Fazilka
and Abohar, leaving aside Chandigarh.
You appoint a commission immediately
and let the commission come out with
its report as to which area should go
to Haryana ang which to Punjab.
Then it ig very possible for the parties
to come together and reach an under-
standing on the territorial issue. But
this issue hag been kept pending by
you gince 1970. What wag the reason

bhehind it? Thig question hag been

debated and raised so many times. It
is now 1984. Why are you keeping
silent for the last so many years? Why

have you no{ zppointed that commis-

sion? Who stood in your way? Most
of the time it is your Government

which has been in power hoth in Pun-

jab and Haryana, What was the reason
kehing jour no! appointing that com-
mission sq lcng? The only obviocus
intention i3 to create a situation of
disturbance and then-tak, advanatage
of that troubled situation ang send in
forces as I havg just described your
paratroopers, to go and rule over

Punjab. You cannot decide the fate of
the pecple of Punjah sitting in Dalki,

of the peaple having different customs;”.
different ways of living. This has to-
be respected. Their right to governance
must ha respected. And continuance of
President’s rule is absolutely uncalled

for. It must be done away with. Let the.
people choose their own representa-'
tives. That can be the only solution
to the problem.
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SHRI V. N. TIWAR] (Nominated):
Bir, 'y friendg came from Pakistan’s
rule to Budget. I choose to come via
Budget to President’s rule. To me
both are interlinked. The honourable
Finance Minister, whilg presenting the
Budget, has given a deficit of Rs.
109.45 crores, and they want the popu-
lar Government to levy taxeg to cover
the deficit, And the honourable Home
Minister has zsked ug to allow Pre-
sident’s rule for six amonths more.
Who ig going to look after this deficit
after continuance of President’s rule
in Punjak? My humble submission to
the honourable Finance Minister will
be: don't leave this deficit to that
State which is already guffering, which
is under economic strain. Nobody is
investing money in Punjab. Whether
Hindu ¢or Sikh or Muslim or Christian,
nobody ig investing money in Punjab.
How do you expect Punjab to bear
thig burden? Therefore, my first gub-
mission will be: let this deficit be own-
ed by the Central Government to help
the ‘economy of Punjab rather than
taxing the people of Punjab.

My second submission is about what
my learned friend Surjeetjee, men-
tioned, the Thien Dam. My only sub-

migsion is, once the Prime Minister
- cleared the Thien Dam the

Finance Minister has writ-
3 pM ten to the States No.

State, what to talk of Punjab
which is under great turmoil, can
own this high ambitious, Thien dam
project. The only solution is that it
should be immediately referred to the
World Bank if you want to save the
State and the Thien Dam which will
certainly be helpful not only to Pun-
jab but to Haryana and other States
also. Therefore, when a project is go-
ing to help many other States, either
the project should be taken up by the
Centre or the Centre should forward
it to the World Bank to complete
this. And I was mentioning the other
day, Sir, while speaking on the Bud-
get that Punjab must be provided
with heavy industries, And when T am
saying so, Sir, I am talking because I
know the temper of Punjabis. That
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is. if you give them this much of love,.
they will devote themselves comple-
tely to you. And I am quoting from

"one of the topmost poets of my lan-

guage who said:

o7 AT Ty T T,
& ar www fow ...

Sir, give us heavy industries and just
see the results. The way we brought
green revolution, the way we brought
white revolution, we shall bring en-
ergy re$olution also in this country
and that will again helping not only
Punjabis but all the Indians alike.

Sir, my last submission ig that from
the Budget I am coming to the Presi-
dent’s Rule. And it is with a very
heavy heart that I have to support
this President’s Rule because when
the President’s Rule wag imposed, at
the time also I mentioned that Pun-
jab needs a political solution. But
what to do? The leader of the Cong-
ress Party says that he is unable to
govern, and the Opposition which
could form the Government have al-
ready resigned. Now what to do? One
party says that they cannot rule and
the other has resigned. I think the
only alternative left is the President’s
Rule, But, Sir, a question with a very
big question mark js: Hag the Pre-
sident’s Rule given "security to the:
people of Punjab? * Hag it given sta-
bility, economic stability? The ans-
wer is, ‘No’, Sir. And, I think, here
I will be only saying what 1 said in
October, 1982 that for thig entire
problem, apart from politicians and
political parties, Police is also respon-
sible, And, in fact, it is being talked
openly in the streets of Punjab that
one police is pro-one community and
the other police is pro-other commu-
nity. Now, who will save the people
when the police ig not being trusted,
the police which is supposed to be
the custodian of law and order? Mr,
Deputy Chairman, Sir, through you.
I would urge upon the Homs Minister
that when these problems are hap-

L3
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‘pening not only in Punjab but in

other States of the country. as you .

have one Army to safeguard the secu-
rity and the integrity of the country,
the police should be made an all-
India service so that their roots and
their sympathies and their regional
bases can be tackled. The time - has
come that if you want real peace and
sovereignty of the country, this po-
lice must be overhauled, and over-
hauled in the interest of the country.
Therefore, Sir, look after law and
order whether through the police or
through the BSF or through the
CRPF or through the Military even,
but even, but, Sir, those pzople who
are ruling Punjab through the Presi-
dent’s Rule must take all political
parties into confidence, especially the
secular elements, to fight out the com-
"munal elements. And, Sir, it has been
broperly done to ban certain organi-
sations, communal and others. But I
would urge the Home Minister that
one communalism ig not the answer

fo other communalism. He must

ban the Hindu Sangathan also which
is certainly arousing the Hindu com-
munalism in the same way as certain
forces are arousing the Sikh commu-
nalism. The time hag come  when
the Government should fight out both
the communalists with the same rod
and with the same yardstick,

Lastly, Sir, the damage to the men~
tal psyche is already there. The law
and order will be looked after by the
State. Political workers, if not to-
day, will rise tomorrow to fight the
communal forceg but more than that
almost a cultural consciousness has

‘to0 be created in Punjab and for that,
[ think, much more money should be
pumped into this Budget so that peo-
ple from war, people {rom hatred,
people from all these things can be
taken away to fine arts and to other
thingg and for those cultural policies
more money is required. Therefore,
Mr, Deputy Chairman, Sir, as I said,
I want the hon. Finance Minister to
Jook after the deficit of Punjab Bud-

- get and take steps to complete the

.

[RAJYA SABHA]

Bill, 1984 244

Thein dam at least by given it to the
World Bank and the Central Gavern-
ment must provide heavy indusiry to
Punjab and there should be a re-
thinking about the police services,
apart from taking the confidence and
assistance of cultural organisations to
fight out these communal elements,
and for that more money is required.

Thank you very much.

SHRI KUSHWANT SINGH (Nomi-
nated): Mr. Deputy Chairman, Sir, it
would appear that all that could have
been said on the problem of Punjab
has already been said many time and
there is nothing more that needs to
be said by anyone. I personally see
no light at the end of the tunnel

- which we entered nearly two years

back. The situation has, if anything,
worsened. The climate has become
over darker and not a glimmer of
hope do I see in this situation. What
we feared and hoped to avoid is com-
ing to pass. I have not the slightest
doubt that the country is now on the
bring of a major disaster. If the
Akalis are impervious to reason, and
I hold no brief for the Akalis, they
have been impervious, I do not think
that the Government can be exonera-
ted from the charge of criminal dere-
liction of duty and let me spell this
out. You have only relied on three
alternatives, either to play for time
and hope that something will happen,
the time will take care of itself or
shy away from this problem that is
facing you. Oeccasionally, you indul-
ged in the use of force and that also
in a very sporodic and eccentric man-
ner and constantly you have been
telling every one that the doors of
the Government are open, that we
have conceded the religious demands
of the Akalis, You know perfectly
well that these religious demandg are
absolutely peripheral and do not touch
the main issues. The doors may be
open. but T do not think that the
minds of the Government are open
to a solution. And now the attitudes
have even hardened. There is no
doubt that the Akali leaders who were
guilty of burning the Constitution
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1‘Nﬂl, 'in due course, be sentenced to

imprisonment, You will then have no

one to deal with after except the
second lot.

Then, yesterday you declared the.

All India Sikh Students Federation
unlawful. I support you on that. It
might have been done earlier. But
once again you created a situation of
confrontation and what I cannot un-
derstanq is that Sant Longowal, who
wrote this pamphlet five months ago,
it is now today that you charge him
for sedition. Would it not be taken
that you are deliberating creating a
situation of confrontation with  the
Akalis? The only thing I congratu-
late you for is that you have resisted
the temptation of making a forcible
entry into the Golden Temple, be-
cause you know that at this stage,
the poilce the army trying to enter
the Golden Temple would mean a
blood-bath; it would be what Jalian-
wala was to the freedom movement
and this might become something to
the Khalistan. And I know that none
of us wants this to happen. We are
really in a situation that prevailed in
India in 1946 and 1947. There is all~
pervading fear in the minds of the
Hindus in Punjab; there is all-perva-
ding fear in the minds of the Sikhs
e'sewhere. You have been told all
about killings in Punjab, but the

press has not told you what is hap-

pening to Sikhs in Haryana and
elsewhere. You have not been told
what is happening to Sikhs going
along the Grand Trunk Road in the
last few months, or by the trains.
They have been picked up, hauled out
of buses and trains, beaten up and
insulted in all other ways. Nobody
asks whether they are Akalis, but be-
cause they happen to be Sikhs, look-
ing different from others, they are
treated alike this. I mentioned it be-
cause it happens and the hon. lady
Member sitting over there, Bibi Am-
arjit Kaur will vouch for if, and she
was subjected to this treatment for no
other reason except that she was ac-
companied by her Sikh husband. If
this is the situation, aren't we com-
ing to a very grim reality? Our papers
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have not reported but the BBC has
reported that the Punjab police and
the CRPF are at variance against
each other,

My friend Tiwariji referred to (it
basically because Punjab police is
largely Sikh ploice and CRPF forces
are largely Hindus, It is no longer
the fact that whether you are this
side or that side, it is one force. Even
the para-military forces have begun
fo take sides. Added to that is the
economic motive which I think is the
most sinister of all. This sense of in-
security has already started migration
of smal] tradesmen from the cities and
towns of Haryana to Punjap and from
Punjap to- Haryana. In Haryana,
Sikh Gurdwaras were burnt; in Pani-
pat, in Karnal and various places,
Sikh shops were looted and burnt. Do
you expect those people to settle back
in those places? No. They are going to
Punjab, and in their turn, they will
drive out Hindu traders, and this
movement will begin, In short, we¢
have really played into the hands of
extremists, Sikhg extremists under the
patronage of Bhindranwale and his
thugs and we have played into the
hands of the Hindu backlash, What
is happening is, what they could not
achieve by popular persuasion in fa-
vour of Khalistan, is being done by 2
handful of people. All that they want
to do in Punjab is to keep on killing
in a stray manner, to invite Hindu
backlash in the rest of the country,
and then the migration will begin.
sikh population in Punjab is only 52
per cent; perhaps, within a few years,
in thig manner, the Sikh population
may become 60 per cent, and you
have Khalistan made absolutely on
the plafter.

Mr, Deputy Chairman, I would like
to pose the question simply. Can we
do anything now or have we passed
the stage and reached a point of no
return? I think that would be a hupe-
less turn. We must {ry to do our best
and try to retrieve the gituation. ) I
don’t think it can be done by gimmiec~
kry as was suggested in the other
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House, about Members' group, or a
delegation of the Members of Parlia-
ment visiting Punjab or Haryana, That
would be pointless. I don’t think it
can be done by the National Integra-
tion council and things like that. They
Pasg resolutions and they gather dust.
My suggestions for whatever ihey
are, are the following. First, treat
Punjab and Haryana as one unit, be-
cause whatever happens in Punjab
hag its reaction in Haryana; whatever
happens in Haryana, happens in Pun-
jab. I entirely support President Rule
in Punjab; I go much farther. The
situation demands imposition of mar-
tial law in these two States, and that
is the only way we can suppress vio-
lence, Sectondly, now that no negotia-
tions are possible with the Akali lea-
ders because most of them are in jail
and others also may soon be sent to
jail T think, it is . incumbent gn the
Government to take a unilateral deci-
sion on the demands of the Akalig and
concede those which they think legiti.
mate and reject those that are not.

Basically, there are only two gut
issues. Ignore the rest. The two gut
issues are: division of river waters

_and the readjustment of boundary.
- As far as the river waters question is
concerned, I think, it iy very simple.
I think, the Akalis have been most
reasonable in saying that they are
willing to accept the verdict of a
Judge of the Supreme Court. T do not
know why the Government is digging
its heels and trying to talk about a
river waters commission, which they
know, will take years to decide and
which will be subject to influence.

Then, remaing the boundary dis-
pute. T think, there again, you have
already said that you are willing to
appoint a commission. The only point
of difference is the question of the
terms of reference. I think, in the lar-
ger interests of the country the terms
of reference must exclude Chandigarh.
It must be announced exclusively be-
longing to the Punjab. The terms

Bill, 1984 248

of reference must not include Fazilka
and Abohar. I am not taking any
sideg on it. It would be a bad pre-
cedent for the country if you talk of
drawing corridors through different
States. Haryana has to be compensa-
ted. It should be compensated with
a capital of its own. It should be
compensated with the transfer of cer-
tain villages which are contigous to

Haryana. I have no doubt that if
this is done, a solution could be
found. Undoubtedly, you have to

consult neighbours. I have no doubt
that in the last two years, you would
have consulted Mr. Bajan Lal many
times. But I think, the suspicion has
grown that you not only consult him
but you put him to tricks, that you
use him, that he is being used as a
spanner to throw into the works, so
that no solution is found.

Finally, Mr. Deputy Chairman, Sir,
last year, about this time, I made a
plea that this matter should really
be handled by the Prime Minister in
a dramatic manner. I suggested that
on the Diwali day, she should go to
the Golden Temple, not as the Prime
Minister, but as a pilgrim, I said, the
gesture would have an enormous and
salutary effect. I think, she dismissed
this as a kind of melodrama. 1 think,
the situation does need some kind of
a melodrama. We are going to have
Baisakhi on the 13th of April, which
is celebrated as the birthday of the
Khalsa. From me and from other
Members who are well-placed to
plead with her, the suggestion is thas
she should use this occasion to go to
Amritsar again, to the Golden Tem-
ple, again not as the Prime Minister,
but as a pilgrim, give a gift to the
Khalsa Panth and you will be giving
an invaluable gitt of peace to the
entire country.

Thank you.

SHRIMATI AMARJIT KAUR: Mr.
Deputy Chairman, Sir, I will first.
speak on the Budget. The Budget of
Punjab for 1984.85 is a carry-on

Budget for six months, pending the
installation of a popular Government

. in the future. No other alternative
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was left to the Government but to
hand out this snail-paced develop-
mental legislation, because of the
stifling communal and fissiparous
atmosphere created by the Akali Dal
in the Punjab today.

In spite of thig atmosphere, this
. Budget has tried to lay stress on the
- fact that Punjab being essentially an
agricultural State, more should go
into the fields of power, irrigation
and agriculture. Even though it is
estimated that,—it has been provided
with-—173.03 per cent of the total Plan
outlay to be spent in these three
areas, it becomes necessary to en-
quire from the Government of India
as to how much of the Central assis-
tance of Rs. 83.81 crores is being
ploughed into these three interdepen-
dent subjects, specially, irrigation and
power.

[The Vice-Chairman, (Shri Syed
Rehmat, Ali) in the Chair]

We know, Sir, that with the limit-
ed push from the Central and State
Governments, the agriculturist of
Puniab has done in the past and is
today doing wonders in the field. But
what is drastically lacking and will
finally cripple the Punjab farmers
in the near future is the dangerously
progressive shortfall in power and
irrigation. In this regard, Sir, it has
become imperative for the Central
Government to allocate special funds
and develop a will to give clearance
and complete on a war footing the
Thein Dam; the Anandpur Sahib
Hyde! Project; the Mukerian Hydel
Project, the U.B.D.C. Hydel Project-
Stage III; the Shahpur Kandi Pro-
ject; the SYL Project which is in
liecu of the Anandpur Sahib project-
Stage IIT. the Micro Hydel Schemes
which number 19 small power pro-
fects; the Bhatinda Thermal Plant
Extension Stage III; the Ropar Ther-
mal Plant Stage XI; and not the least,
Sir, the immediate link-up 'in an ef-
fective form with the National Grid
which includes power supply from
Atomic Power plants outside the
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State. I agree, Sir, that irrigation

" waters and power are short-supply

items all over the country, but where
a State is so advanced already in the
field of agriculture—as is the case of
Punjab and Haryana—it becomes in-
cumbent on the Central Government
toe nurture this progressiveness by
allowing sufficient financial fuel to
maintain an even balance of progress,
and not allowing the cracking-up of
the solid super-structures created in
these States by the sweat and toil of
its people.

In the same vein, Sir, the implemen-
tation of schemes for drainage and
canal linings are slow-marching due to
the lack of sufficient funds, with the
vesult that fertile landg are turning
fallow. The scientific pattern of farm-
ing goes in the simple sequence of
drainage levelling, irrigation ang crop-
ping. In this we see that drainage is as
important ag irrigation. In fact, Sir.
the economic use of irrigation depends
on the scientific planning of drainage
schemes. It, therefore, becomes impor-
tant to allot more fundg for extensive
and quicker implementation of drain-
age and canal lining schemes in
Punjab.

In this sphere, I would like to
bring to the notice of the Govern-
ment the huge tracts of land in dis-
trict Patiala which have remained
fallow ever since the independence
of India. This tract of land stretches
all along the Punjab and Haryana
border encircling the blocks of Dehra
Bassi, Lalru, Rajpura, Chanaur and
parts of the Devigarh areas in Patiala
district. This area, Sir, is annually
flooded by the flash rivers of the
Ghaggar, the Tangari and the Mar-
kanda. There being no proper
drainage, the flood waters, besides
destroying the crops inundate this
area for months on end. This area
also suffers from the infirmity of
having a very dry wunderground
water strata, with the result that
In the major portions of this area no
tubewells are possible and there is
no canal irrigation on the surface.
Yet, Sir, a step across the boundary
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of Haryana brings us into lush green
flelds, simply because the Haryana
"Government has implemented with
zest their lift irrigation schemes year
ago from the very same Nirvana
branch of the Bakhra main line
which passes right through this fal-
low area in Patiala district. I, there-
fore, plead with the Central Gov-
ernment to take up this issue with
the Punjab Government to draw up
a comprehensive plan for drainage
and lift irrigation for this acute dry
belt in Patiala district.

Another urgent aspect of our
Punjab agriculture ig the acute shor-
tage of weedicides and  pestici-
des. The farmer in Punjab
today considers the supply of these
chemicals on par with ¢the supply of
{fertilizers for his fields. To solve
this problem in Punjab it becomes
necessary to build industries pro-
ducing these chemicals for the State
in the State itself. Because the dis-
trict of Patiala is the higher - rice
producing district in India, its claim
for setting up weedicide and pesticide
industries within its territory is only
natural and totally justified. I ask
the hon. Finance Minister to give
due consideration to and an assur-
ance on this plea of mine.

Sir, crop insurance has so far not
been experimented with in the Pun-
jab. The Punjab Government must
now start this in a confined area—
say in Patialy district—and see how
it works. I am sure, Sir, that far-
mers holding 10 to 18 standard acres
will latch on to this scheme quickly—
though I must admit that this na-
tional scheme of crop insurance may
not be palatable to the small and
marginal farmers  Therefore it be-
comes necessary also to create a
special fund for these farmers who
suffer from natural calamities, be-
cause they can ill afford to pay the
investment required for crop insur-
ance. )

Civil aviation in Punjab, Sir, has
more or less become a defunct body.
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There are four Flying Clubs in the
State—at Patiala, Ludhiana, Jalan-
dhar and Amritsar. The condition of
these flying educational institutiong
follow an absurd pattern inasmuch
as the employees are given their
salaries every three tfo four months
at an average. They live on 1.0.Us
most of the time. The logic of this
stems from the fact that the release
of funds to these institutions is done
in a manner whereby there is only
enough to either pay the employees,
or buy fuel for flying, or again for
the maintenance of aircraft. Funds
are never sufficient to cover all three -
at once. Therefore the payments go
by rotation. This is not only an
absurdity but a disgrace, considering
the great officers and Ministers in
the Punjab through whose hands the
department has passed year affer
year. These Flying Clubs are only
remembered during war conditions,
when they are geared up to produce
war material in the form of fighter
pilots for the Air Force and the Naval
Air Wing, reconnaissance pilots for
the Army and civil pilots for our
transport services. As such I would
like to suggest to the Central Gov-
ernment 10 recommeng to the Punjab
Government the following remedial
measures in this regard:

1. Nationalise these Flying Clubs
totally and change their present
position of semi-Government
status ;

2. Change the names of these
Fyling Clubs to Flying Training
Institutes, since the word “club”
gives them an aura of fund and
games for the affluent only;

3. Increase funds to these Flying
Institutes in a substantial and rea-
sonable manner, whereby flying-
mindedness may once again become
a national programme;

4 Introduce intensive flying train-
ing for the production of agro-spray
pilots and pilots trained in the
science of rain-making which is
the need of the near future; and
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5. It the four previous points
made by me are not acceptable to
the Punjab Government, then to
wind up these Flying Clubs with
immediate effect, since the condi-
tion they are in at present only
makes them a burden on the tax-
payer and a point of ridicule
against the Government of Punjab.

And, finally, Sir, it was extremely
necessary for me to plead the cause
of Punjab for the allotment of Cen-
trally sponsored large and medium
scale industries to the State because
there is an acute lack of them in the
State, but to do so now will be an
effort wasted, since the Akali Dal
and its creation of extremists led by
Mr. Bhindranwale with their wretch-
ed communalism and the leadership’s
personal perennial circle of bigoted
egoism have created a stench so
strong that it threatens to pollute the
environment of the entire country to
an extent, Sir, that not only have
the existing industries in the Punjab
come to a standstill, they have now
started looking for alternative sites
in other States to shift their business
quickly, where the stench of com-
munalism will | not interfere with
their progress. To this end, it be-
comes necessary for the Government
of India to extend in the Punjab the
President’s rule for six more months
to enforce the normal laws of so-
ciety—to create a normal atmosphere
for just, normal people—both Hindus
and Sikhs—against abnormal people
creating an abnormal atmosphere by
expounding abnormal laws which
will burn to ashes the grand followers
of Guru Nanak,

Sir, I plead with the Government
to take strong measures against. these
anti-national extremists like they
have done recently against the AISSF,
and put to an end once and for all
the mad, animal like behaviour of
these traitors.

With these words, I support the
Punjab budget and extension of the
President’s rule in Punjab.
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SHRI JASWANT SINGH (Rajas-
than): Mr. ‘Vice'-Chairman, Sir, we
are debating simultaneously the Re-
solution seeking an extension of the
President’s rule in Punjab, as also
the two Appropriation Bills. The Re-
golution seeking an extension of the
President’s Rule is a fit occasion...
(Interruptions)

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): Order, please.
Mr. Jaswant Singh.

SHRI JASWANT SINGH: Sir, I
was waiting for the convenience of
the hon. Home Minister.

Sir, the occasion of the Resolution
seeking an extension of the Presi-
dent’s rule in Punjab is a suitable
occasion for stock-taking, This is an
extension which is mandatory. In
that much it is an obligation which
the Government is fulfilling. 1t has
to go through the motion of extend-
ing it, outside of which there is no
constitutional provision whereby the
set up in Punjab can be continued.
But in the procesg of stock-taking, it
is my sad function to point out to
twy very significant menifestations.
I am immensely saddened by them.
The most sinister aspect of the con-
tinuance of the President’s rule in
Punjab is the disintegrative role that
the Government of the day has play-
ed not only in the Punjab but as in
ever expanding concentric circles the
role it is continuing to play in the
whole of the country. A stock-taking
of the last six months is an account
of drift, indecision, missed opportu-
nities, constant politicisation and
playing of domestic politicg on issues
which are not only vital for the
security of the nation, concerning as
they do sensitive border States, but
also of the very seminal essence of
the sentiments of our people. The
Government of the day stands charg-
ed on all these counts. Well, they
could easily attempt to dismiss what
I am saying as political rhetoric, but
history will certainly not leave them
for the damage that they have caused
in Punjab, the damage they caused
earlier ix} Assam, and the damage



255 The Punjab Appro-
priation
[Shri Jaswant Singh]

[ RAJYA

they are continuing to cause in a
sinister and yet paradoxically an
indecisive way. The Prime Minister. ..

" SHRI P. C. SETHI: History will
not forgive you also.
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SHRI P. C. SETHI: History will
pot forgive you also.

"~ SHRI HANRAJ
(Madhya Pradesh):
history of their own,

BHARDWAJ
They have no

SHRI JASWANT SINGH: Tt looks

from the Resolution, the Government
coming forward and moving such a
Resolution and seeking an extension
of ‘it proves that on the triggering
event, the killings in the bus, the tem-
porary extinguishment of the Darbara
Singh Ministry and the imposition of
the President’s rule has proved to be
no solution. That the fault did not
lie with the Chief Minister who was
then in power. In the last six monthg
has the situation improved, have you
equenched the flames that you your-
self 1it in the last two years or so?
The situation has not improved., In-
deed, during the debate on the Presi-
dent’s Address the Prime Minister
herself was led to tTemarks that

in the matter of arresting Sant
Bhindrawale somebody blunder-
ed, somebody made a  mis-

take. That somebody is not a foreign
hand. That somebody did not come
from outside the Government. It is
an admission by the Prime Minister,
pointing at a certain event, a certain
negligence of somebody from within
the Government. Ang if the Prime
Minister has put a cloak and said that
somebody had blundered on that occa-
sion, it is surely as radical and ag
clear an admission of the Govern-
ment’s failure then and its continued
failure now that we can see,

Sir, the current Appropriation Bill
and the Resolution are in the back-
“ground of the banning of the All-
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India Sikh Students Federation, of
continued violence and, to my mind,
the most inexplicable action ' which
has been referred to by earlier speak-
ers also, the registering of a case

-against Sant Longowal I think the

banning of the AISSF was long over-
due. The Government has thought it
fit to do so now. What motivated the
Government to act now, I cannot un-
derstand. The AISSF hag been there.
It has been commitiing all sorts of
acts. What motivated the Government
io act now. I cannot understandd. As
for the registering of the ease against
Sant Longowal, I would like to make
it quite clear that the pamphlet and
the letter ‘which is supposed to have
been circulated on the occasion of the
Commonwealth Heads of Govern-
ment Conference wag ill-advised, It
was impolitie, certainly highly re~
grettable. It was to my mind...

Sir, I am very sorry. 1 understand
the lack of concern that the Treasury -
Renches have on the problems of
Punjab, more so the Minister of State
for Parliamentary Affairs, But, if he
would like to have a political confer-
ence and does g0 outside the House,
it will enable me %o talk seriously
about a matter which is the concern
of all of us. Is that why the hon.
Home Minister talked about history
condemning something and some peo-
ple? :

Sir, I would like to reiterate that
the circulation of that letter on the
occasion of the Commonwealth Heads
of Government Conference wag impo-
litic, it wag regrettable, it wag ill-
advised, just as the letters of the
Assam movement leaders circulated
on the occasion of the WNon-aligned
Conference were equally mindless to
my mind. But the commission of that
act is already 5 months old. The Gov-
ernment now moves to charge Sant
Harchand Singh Longowal with sedi-
tion. Charges like sedition, terrorism,
preaching or practising of violence
are not charges to be deliberated
upon. These are not charges for deli-
beration. They are charges for action,
If the Goernment were convinced on
the occasion of the circulation of this
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letter that this was a seditious act,
why did you not act then? And if
you have chosen to act now, five
months later, I cannot refrain from
commenting that as in the case of
many other things, in Punjab what
you are doing ig %0 use the instru-
ment of registering of cases as a
king of a cover for inaction. You
think that you are displaying or
demonstrating your decisiveness, your
ability to act, merely by registering
cases, I submit to you that this cloak
no longer works because in the case
of Punjab, you have overused these
tactics. You have overused this

method. Whenever you have wanted

to project to the rest of the country
and wanted to cloak your inaction by
projecting action, you have said, “We
have registered cases.” There are cases
registered against many others in
Punjab. There are cases registered
against Sant Bhindranwale. And an
earlier speaker has mentioneq about
Why have you
not. acted after registering the cases?
It no longer carries conviction. I can-
not,  therefore, help feeling that yet
again the Government is falling into
the trap created by its own indeci-
siveness, by its own inability to sort
out what it wants to do for the sake
of the country and what it wants to
do for the sake of. the party. It is
inherent in their patry structure—
this kind of indecisiyeness is inherent
in the manner in which this party is
constituted. I will accept that the
party is free to do what it wishes to
do, that they can declare today that
they in the party are going to go by
familiar, linea) descent and have suc-
' It is
their look-out..

SHRI HANSRAJ BHARDWAJ:
What ig thig nonsense? He is talking
about the party. He does not have
manners. You should have manners
when you are discussing what are
vou discussing today? What do you
talk? Sir, what business has he to talk
about our party--lineal descent and
all that? This should be ruleg out of
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He should have
manners here. e

SHRI JASWANT SINGH: Having
deliberately and as 2 matter of policy
obliterated the difference between.
pariy and Government and party and
person, when, therefore, I talk about a
party, it ig their doing, They have
obliterated the difference between
party and Government. .

SHRI HANSRAJ BHARDWAJ:
You should advise Morarji Desai, not
us. You should advise Atal Behari
Vajpayee and Charan Singh, not we
people. We don™ want your advice.
(Interruptions) Rajiv Gandhi is our
leader and will be our leader.,

SHRI JAGDISH PRASAD MA-
THUR (Uttar Pradesh): Let him be
the leader. But we have got a right.
to criticise your Ileader as Prime
Minister.

SHRI HANSRAJ BHARDWAJ:
That is why I am replying to you.

SHRI JASWANT SINGH: I would,
like to reiterate, Sir, that having ob-

literated the difference between party

and Government, the Government of
the day today stands charged with
neglect and all this kind of obfusca-
tion that the ruling party attempts to .
indulge in—you may attempt to
browbeat me; you may all of you
rise in your seats and attempt to
question me ...

SHRI HANSRAJ BHARDWAIJ:
Everybody knows your role. Every-
body knows your role in Punjab. Do
we have %0 remind you? Everybody -
knows that you are friends of the
Akalis and you have been enjoying
power with them. You know it.
Everybody knows your dubious role
everywhere in Assam, in Punjab,
everywhere. (Interruptions) Anq in,
Kashmir also. That is why you speak’
with one voice in this House,

SHRI JASWANT SINGH: This is a
strange thesis put across by the
Treasury benches. It is a strange the-
sis which is put across that patriotism |
is only their prerogative
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SHRI HANSRAJ BHARDWALJ:
Yes, it ig ours,

SHRI JASWANT SINGH: This is a
strange thesis put across. The hon.
Home Minister is here. He is unable
to restrain members of his own com-
munity from putting across and sub-
scribing to the thesig that patriotism
is the prerogative only of these per-
sons. ...

SHRI HANSRAJ BHARDWAJ:
As much as you are a patriot, we are
also patriots.

THE VICE-CHAIRMAN (SHRI
- SYED RAHMAT ALI): Mr. Bhard-
waj. .. - ,

SHRI HANSRAJ BHARDWAJ:
Why is he criticising our party? Let
him discuss Punjab and the budget.

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): If you want to
take part in the deliberations, I will
call you.

SHRI HANSRAJ BHARDWAJ:
But there should be some decorum in
the House. He 1is criticising our
leaders. They have no leader, I know
it. They are leaderless. They can
say anything. It is a leaderless party.

SHRI JASWANT SINGH: I would
like to repeat that it ig a very strange
and questionable thesis that the ruling
party puts across that it is only they
who have the prerogative of patriot-
ism and it is only they who will inter-
pret what patriotism is all about.

1t ig because of such thinking that
we see the manifestations that we
are curreatly seeing, whether it is in
Punjap or it is in Jammu
and Kashmir. Patriotism is not
your sole prerogative. You alone are
not the sole repository of patriotism
Don’t for heaven’s sake, play in the
manner *that you are continuing to
play in Punjab. It is playing in a
sinistey manner, almost Machiavellian.
It is this kind of indecision which has
led *'ie situation to drift to the point
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of inflammation and engulfment of

the entire region. Just as my friend,

my colleague, Mr, Khushwan{ Singh,

who spoke before me, said, it is be-

cause of your indecisiveness, because

you allowed the situation to drift,.
that what was earlier confined to Pun-
jab, has now spread to Harysma, I

would just quote Sardar Khushwant:
Singh’s views, although I don’t sub- -
scribe to his remedy of marshal law.

It is a kind of an extreme step which-
we cannot lightly talk about or take.

But I do certainly subscribe to his

view that the ruling party is conniving

through the instrument of the Chief -
Minister of Haryana 1to instigate

trouble in Haryana. They stang ex-

posed to this charge. They don’t come

out with a white paper and come out
with facts. It is not an electoral point

alone. I submit, through you, that the
ruling party must rid itself of its in-

decisiveness and because of this in-

decisivenesg attempting to loock as

every problem through the haze of:
electoral advantage, because it is only

a haze, it is a mirage, what you today

think is an electoral advantage, be-
cause you divide one
other, is going to turn around; it is.
a monster that you are creating, and -

it is going to turn back and eat all
of us...(Time bell rings) (Interrup<
tions) -

I would like to point out just™ one-
other aspect the sitnation: in Punjab beca-
use no other speaker has thought it
necessary to highlight it. I have witnes-
sed it earlier in Assam. There are two
stages of discontent. There is a stage of
discontentment in a people which results
in the kind of mindless violence that' we:
are witnessing today in Punjab. It is refike--
tive, please under stand, of despair-—it i¥
reflective of channels of communication
having slogged up because of prejudice
and because of indecision. That despera-
tion results in violence. That desperation
has a horizontal transfer effect and the-
horizontal transfer conveys itself to forces
of law and order, In Assam we witnessed
armed fights between the CRPF the Assam
police. Tn Punjab we have witnessed the

same thing happening. When ihe agencies

against the -
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through which ‘you wish to enforce, bring
about a semblance of law and order,
are the very agencies which you corrupt,
because of their mis-employment or be-
cause of your indecisiveness you are cut-
ting the very arm with which you wish
to handle situation. Please think about it
very seriously. These are not matters with
which—T have said it and it merits repeti-
tiqn——you can play petty party politics.

On the question of the Appropriation
Bill, the damage done in the last two
years to industry, to trade, to commerce
and to agriculture and in what was at
one time the most thriving, the most pros-
perous and the most forward looking State
in TIndia, is incalculable, This damage is
continuing. The damage is manifesting it-
self in what other speakers have spoken,
in people moving out of Punjab, of stop-
ping to make fresh investments in Punjab.
The damage reflects itself in the kind of
Gherao and Bandh in Raj Bhavan in
Chandigarh farmers’ demands electricity
dues and so on. Punjab was a model state.
It was a model State because the peo-
ple are outward going. They work much
harder than lot of us do. They are more
more enterprising and they take risks
where risks need to be taken. When I say
this T make no distinction between one
faith and another to which they may subs-
cribe.  All these qualities of the people of
Punjab have been set at naught by the
indecision of the Government and their
mishandling of the situation in the past
two years. Grievous wrong has been done
to the State of Punjab, Grievous harm
has been done to trade, industry, agricul-
.- ture and commerce in Punjab. It will take
a very long time to set at right all these
damage. . .

The Appropriation Bills with which we
are concerned today, as I had said on an
earlier occasion, do not reflect the langu-
age or the spirit of that concern. There
. has been a mention about Thein Dam. I
~ would like to underline the importance of
an early completion of that project in
Punjab. The whole  project will benefit
Punjab. Today water continue to go to
Pakistan. This is again on acount of the
indecision and inability of the Government
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to come to any solution on matters in
Punjab. c

Mr. Vice-Chairman, T would like to
conclude with one last concluding sentence.
I would appeal through you to the Hon’ble
Home Minister and to thg Treasury Ben-
ches to please reflect deeply about what
you doing in Punjab. It is all very well
if it helps you to solve the problem
by putting blame on my head and
on my Party’s head. Do it by all
means. We will stand pillorieq if we
are the cause of all.froubles in Pun-
jab. I do think that the leadership
of my Party and the members who
constitute my Party have both suffi-
cient resilience and ability %o stand
all the criticism that you wish to put
on our head. But it is my bounden
duty to tell you that the kind of mind-
lessness which is afflicting the ruling
party today is causing and will con-
tinue to cause very deep wrong not
only to Punjab, but to the whole of
the country. That will be the result
if you continue to be as mindless as
you are today. e

DR. SARUP SINGH (Haryana):
Mr, Vice-Chairman, I do not think
we should mention history. And I
do not think anyone has really spo-
ken of posterity. We are faced with
a problem which frankly is not easy
to solve. We may continue blaming
each other, but that does not take
us very far. The fact is that we have
made all kinds of mistakes--21! of
us. And now we are confronted with
a situation which may create terrible
kind of havoc nnt in this country, but
elsewhere also. '

I am lucky in the sense that I
belong to an area where the anti-
Sikh feeling has not become very
strong ag it has become in some other
areas in Haryana. But then it is
bound to happen.

I think Sardar Kanushwant Singh
was very correct when he sajd that
Punjab and Haryana are cne unit.
They are . one unit emeotionally,
There was one unit politically only
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yesterday. Whatever happens in

Punjab affects Haryana. Those of
us who are interested in the welfare
of Haryana must got forget the wel-
fare of Punjab because the two go
together.

However, what shall we do? I do
not know the answer. I do not think
the Government has been necessarily
playing a sinister game., But 1 think
the Government has not shown intel-
ligence, or maybe the Government
had not been well-informed of what
happened there at certain times.
'.ﬁlge;e were occasions when the set-
tlement had almost been reached,
when something went wrong. When
it went wrong, I do not know. But
I do know that things have reached
a very near settlement. Now, the
Government should have grabbed
that opportunity and taken action.
The Government did not. I frankly,
am not clear in my mind as a lot of
other people are, because, if all that
has been happening were to be hap-
pening simply because the Congress
wants to win the elections in Punjab
or elsewhere, then I would say that
the Congress is an extremely idiotic
organisation, because you want to
plunge the future of the country for
the sake of elections here or there.

SHRI SAT PAUL MITTAL: It is
not true.

DR. SARUP SINGH: I am myself
saying that, (Interruptions). Please
listen. T am myself saying that I
don’t think that that could be the
reason. Therefore, let us not confine
scourselves to this. There must be
deeper reasons. What are these rea-
sons? Yet me mention one reason
that I have heard from the various
people here and there. There is a
fear and the fear is—I have heard
this from Congressmen and [
have heard this from the Op-
position people—that whatever
eoncessions the Akalis want today are
only temporary concessions. You
give this concession today and to-
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morow they will want something
more and they will continue to
demand something more and more

"and so on till they reach a stage

where there will be a de facto Khalis-
tan. That is one fear. All right.
Even if this were correct, would the
present policy of drift help? No. I
would say: Grant the concessions
which need to be granted today, and
don’t ask for guarantees for the
future. No political party can give
guarantees for the future. After all,
you have a leadership today and they
have a leadership today. But the
leadership changes tomorrow and a
new leadership emerges. My regret
is that every time the Akalis want
something, there is the question of
religion. It is there everytime. It
was Sant Fateh Singh yesterday; it is
Sant Bhindranwala today; and to-
morrow it will be some one else, and
it goes on and on, and I feel hurt.
I say. Demand whatever you want
to demand. But, for God’s sake, do
not bring in religion. You belong to
Punjab and you have the problem
of river waters. All right. We will
try to solve. You have the problem
of boundary. All right. We will do
something about that also. But, when
you raise the question of dharm yudh,
then I really feel utterly helpless.
What shall I do, because T don’t want
dharm yudh? Then what could you
do? These are the facts of the Indian
situation today. The Sikhg are in a
majority in Punjab, the only State in
India where they are in a majority.
Unless you create some kind of a
formula, whereby—please be careful
about this—the Akalis can reasonably -
expect to get power in Punjab, poli-
tical ‘power, things will not get
solved. You may say that in a
democracy that cannot be done; you

may say that Punjab cannot be hand- -

ed over to the Akalis because that is
an organisation of the Sikhs and that
organisation says that it is their
political body. No non-Sikh can per-
haps become a member of the Akali
Dal because in a democratic set-up
anybody can win the elections. (In-
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~ terruptions). Please . remember one
thing. If tomorrow the Congress
wing the elections, say, in Kashmir...
SHRI R, RAMAKRISHNAN (Tamil
Nadu); It will not.

DR. SARUP SINGH: Please listen.
Suppose they win the elections in
Kashmir tomorrow. The Kashmiri
population, the Muslim population,
‘somehow doeg not accept you as the
natural rulers. Then you have a
problem. Similarly, in Punjab also,
you win the elections. But the Sikhs
do not accept you as their natural
rulers. There is a crisis. Now, what
should a religious community do?

DR. (SHRIMATI) NAJMA HEP-
TULLA (Maharashtra): What is this
question of natural rulers and unna-
tural rulers? (Interruptions).

DR. SARUP SINGH: Mr. Vice-
Chairman, Sir, I am merely stating
the facts which are unpleasant. But
the Sikhs have to be given the feel-
ing that they also control a State, if
you like, as a religious community.

You may not like it. The
4. p.M.iMuslims have to be given the

feeling that they control a
State as a religious community. You
may use any rhetoric. You may talk
in any terms-—democratic, ' secular,
etc. These are facts of Indian life.
(Interruptions),

Mr. Vice-Chairman, Sir, unfortuna-
tely, there iz nothing 1like India
India has been converted into a situa-
tion where everybody is compelled to
think in terms of his State, in terms
of his religion, in terms of his langu-
age. I will not go into that. But we
are confronted with a kind of situa-
tion which is not easy to handle. I
am not blaming the Government. I
am not saying that there was an easy
solutlon and that the Government
could have taken advantage of that.
I am not saying that. But, unfortu-
nately, these are facts.

Sardar Khushwant Singh has mere-
1y mentioned the situation in Har-
yana, He has not mentioned the
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situation elsewhere in the country. 1
know personally one incident in
Bombay which is a very emancipated
kind of place. C e

DR. (SHRIMATI) NAJMA HEP-
TULLA: Nothing happens in Bombay.

DR. SARUP SINGH: Nothing hap-
pened in Bombay except one thing
that a friend of mine, a Sikh gentle~
man, who is a br1111ant student, who
got into an excellent job there was
told by his boss who looks after a
very important hotel that he should
be...

SHRI MADAN BHATIA {Nomi-
nated): May 7 just interrupt the hon.
speaker? Will the hon. Member
make one thing clear? He has made
the statement that Sikhs have to be
given the feeling that they control
a particular State as a religious com-
munity and that the Muslims can also
be given the feeling in thig country
that they control a particular State
as a religious community, Are these
views of the hon Member of himself
or of the party to which he belongs’ w

DR. SARUP SINGH: Mr. Vice-
Chairman, Sir, T have never spoken
on behalf of the party—this party or
that party. I have always spoken
as an individual. I want to make it
clear that I speak as an individual
Today also I am saying this because,
unfortunately, the situation is very
ugly. (Interruptions).

DR. (SHRIMATI) NAJMA HEP-
TULLA: He is neither a Sikh nor a
Muslim. As far as the Sikhs are com-
cerned, I have nothing to say. As far
as the Muslimg are concerned we
have not given him the nght to
speak on behalf of the Muslims.
(Interruplions).
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FA A FE qfwa & & gw QA
AE-AE N g fET e #
AR H aga g7 a5 Twr frww ww
1| FTEHY IS FT AT Grar T
fadet oT av 1 IEE AT QAT
adi o\ ggET A A freer wwar
ar ) JtET WY FH § FY CATSRAAS
ar # Afsm | gt aw Fenfo
fenigw &1 gavw §, ST I @
T A &1 el avT § ag FgAr
e g O 13 ag W § A ferwa
%f$ a3 et agr 1 !
fgu, =it ¥ § NF, W T FE
gFq § % a1 ovd, Afew 99 g
ag g1, frat uF fafrees agm A
7 5 § saae W @) TeHAT &
AR T 7§ FgT fF 71T TreeT dg §
T A FAF A WY SAOCR qQOEA
qRATET F1 gaww A AT qE

=t gFtw w°E WY ﬁ‘a‘tﬂma@
TATAL |

moqug:ﬁmmfm LA
FX Qg | fRr oo fafaex
argd ¥ Fgr {5 gy Fgr v %
FRNTEY %1 oA 7E1 g7 gFar & |
zafer & =t guawa fog o § Fgr
wre g B qfewa 7 @ fr g8 &
qF T TH I JOF A AT W A7
Ty §, W ot aww & sew
fafreex & @19 FI1$ IIHAT G AT qY
ar wew § w gy e v fael @
fow qeya & wvod o geer fors
wa fen, gar s 7 Aifng
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St (dE) e gw grr 5 foaar & am ag w9 € 7

(usrear) « AT, AN 3gia faat
AT AAAEAT T T qWAT § !
39 ATHES FI AT FAAEr F Faweer
difs. . (saFET) )

Sahhel  (Wye)  pd

iy . ol (WL EN -uhxﬂ%'))
(¥4 ) u,ilo..'w ”| u,q.(u
- ol el oS Bl -
I (e ldfon) e -WERNg )
st gagw faqw: FIgg-Kaedy
qrga, Tora qfewT fya #MT gsi-
TE &F @ TE § FALAT F LR
NAF g4 AVNAT FTA ¥ 5 fgara
¥ T wiad &1 fgarey <ng 37 W
Tfrr #Y & TF & B BITFT FIE
T §F gATT WAL qeaT ag) & foediv
ATAV T & 3T AT EHL AT A
STl RW F TET AT R AT AV G,
AMAF T AL FATHIG ) TH
3 17 FT geT wHAE g R g
“grfga g M7 gew fag o ofF Jwr
ST 931 @ & AT gL 3w ¥ = o
fSraT ST af &, SAR! SEM ¥ 4
g fF fagl a1 g 9gq@ FTAT-gra
f fargeam #Y fdl w2z § gt
TS §, TAFATAT FT AT FZITH FIAT
grr i fggea & frdft oF & ®
ITHT U §, T SR 797 q0T F15
TE Fg AT, FIS 750 qra HAT )
AT AT w7 fag ofr S whwe fo-
fode & & ©12 § 903 ¥ qar go
foa®T A 395 faqr ¥ @€ JwT F
I fag <& aIfs 3§ oF da & AT,
F g e & 99T 99 719, 99§
g g Al &Y A, o &/ ey
DerFarsar P F g ag ¥ deg

1[1 Transliteration in ‘Arabic script.

UFBIEEGI AT U FT P IAWT
gAR quT war ofvwdy 3 ey Wiy A,
g qrfqarae ¥, g1 qW & F0 A,
g g  Treaafa g faar | & a8 waw
¥ q@ar 9rgaT § fF ovw W 2
st oft swTer fag area e fafrezT
g ot fagl &1 TS g AT 7 Y
T fag 9w fafre< €W ar fag |
SEE GRS e R L g s ice)
S Y & Frsfeal § W FY A &
fea faar faar ? =T sEd qEm
Higrag STF FTIAIT F =1 fafmet g
AT AT Ageae qrfew i fafree gl
ar = wifaw A% fafegiar A
F yaaary |e fafeex 7@ § °?

e § o awqet a6 fafaey

gidramr g wEaATie 9% fafees

g & 7 fEre W A wega nwgR
FrgT AT A% fafrer i a7
ageaTl & A6 ffeed 7 §iw 7
§EARFT @ AT A EL L
(smaama) 1w s AqE St
am & faar, ag < fraga & g
IS qTeR 1 A Fafree Tt | g
753 & 5 qEaaA ST E T IR AWM F
waafas qat § o1g, Jgt S AWy
fedt «ft €t & et & qaw 6t AR,
@ AR AT A I 7w | 79-
FU g 1% fafrey, @tvre“raﬁ‘(
TETA, Tg AR TG AT A0
2o Tqey fag ot 7 .

W geRIT ATTAN A (ﬁraﬂ) :
AT A § ?

oy gaarw fage © AT 3B G
DfFA A TE @A | AR
§ arar 91 @1 § fr fRdy oF <= §
g dw fafreT @, afrT g
qgma'rga’%ﬁw‘ea'e'ﬁﬁ‘nm
7t x &, i @2 ¥ AT T AT
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St I SRE ATHR A mm“tt

B F vy fgeg 39 ?

ot gaow fRaw @ AT 4Ew
C@fsg 1w FE oY <o aT ST qgw
& Ffea Qur swdy arar @ 1
%@ W Fa A5 AT ATEA, A
AT AT HT a9 Dfwd, -
fiz #r avg 3z, fache w1 aw@ Iax
afr WA FEr ) ST qTOE 7 AT
ST &Y g AL THo THo HIX -
ax frrar | HToRT 29 a1 &1 R

2 fF o o e § ferg g an

adi 1 gwiR aw faan werewt Wiy {

Fgr a1 5 97 a% 7 Tw § ArewieEt

F qIY FFT TG AAT FIGAT, ITHY

guar agY & JTAN, AT S ALY

ATAT, FART NRATET 77 faar svas

IR IF TAIT A AT HTI7 T ol

7g 789 g1 § B s o |
FAIRA § THT GATAH,  THI 42T
FAF | Afag, e AR AferEl §
DAL FH 0 AT, § A FgAT
argerg B .. (soaena) ...

st gEEIR AqEAN Qe ;TN
seaTa F4 § 5 AreAarfeY a1 ggm=

qdt A L () L
At sdre AT imgg :agt ar
gragre qrzafEy § 1 AgE @rE-

oA St § ag wImfEr § 0.
(sm3ema) . ..

it gaqe faeet: 1o @Em
fag i, @ sy @g mrg AY
T, ..

DR. SARUP SINGH: May I cffer a
word of explanation?

SHRI SAT PAUL MITTAL: Not
now. Let me complete.

DR. SARUP SINGH: All that T was
saying was. ...

[RAJYA SABHA |
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SHRI SAT PAUL. MITTAL: lLet
me complete now. You don’t rum:
away. Let me complete now.

DR, SARUP SINGH: Iet me offer...
SHRI SAT PAUL MITTAL: I am-
not yielding, Doctorsaheb.
Awe TEF FEAT 1 A IZ FZN
JEAT § TrdET wigd fooag awe
FT WM §, TG AT A€ FT AW
& 13a% eTo wifFvgdy st uwafa
g, gxd ol waERdA gAY ngag
W1 uwgafd gy, AW feg W wg-
afs grm, gfuwra wr gmm o

«ft gaIT AW FEE . ©S
TE AT HHA & AfFd N5H fAfaeey
gl aaET 0 (eFEm) |

«ft qaqiw faaw -
... ... (saEumw)
You don'nt mterrupt me, I will ‘deal
with them,

SHRI HANSRAJ Bi{ARDWAJ: We
are not interrupting you.

SHRI SAT PAUL MITTAL: I will
deal with them. (Interruptions).

afEa s 4 ooy wE faw
s1q A ggFx QHT FurARar avaa
S @Y W AT ATE wTAr 2ACN
FA1 FT GG WY 1 WG &Y AT
ywom wizw fafaey A wo S
grgn fafreey @iy #g 184t @Er
T 1odf §dr &1 @A wA GV
fo gufa & famw 7, < dgafea
& fam® 7, st amfasn F f@as
¥ WY Rw W wEE grAmr &
faen® & 1 w9 TH AW F FIFC
SICANIE O CIE S C - i et

(swaar) F
fedt Jqeda aiga, § age wew
F wra FEgAW AEA g fF AT
gua fog ofr ¥ 7 91 3@ aE
asg"r g 1 ag 3aft Ay g
AfeT wgw @ W A A M

|

oI 7Y qAq -
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g 1 |l "l meshaa @l F,
CfEr st SIER €T @R oww
gfear faw wzeve dzima av W
§9 w@nar T g, g SuEr fgerdw
£ g a—g‘ﬁr ECE R G
Fgl fesgav gas got & ag am
@i g | §oguwar § & qet rTd
fagl % i, fgrgel W &1, wamwa #
gl, fRar & oY 81 Y ST wesa
TEa Gar X g, us wefedr
7T ga‘fr FFUfAEY & FFgra ST FHAT
sgrar #, ST F5 0 R 3fad
‘aqﬁ, 3IF 9T QI &1 F9 FAAT
ai1fge 1 & 3u¥ f9839 sHwF FRar
gV 8 wgW oargmr g v aeE
gway fag st &1 3@ AT § TEEE
T Far g fw yamr Ed St s F9
Meea 3mqw § wid FdiE wes
e § WAT &T §ERg At
g g 1 MeEA WA H AT FT
uyd wfegsy #1 KA IT AHLIN
qFA F AT FL FHEAT AL AZA
FAt s1a g AfEw w9 ag weed
e gATY TEAT ¥ ag  qEEW
CwEH, SEN oA Lt
wIF oAt agl & | SEy g
#r3zq fearal &1 gz &% ST
foer & at@ JE &1 W A &%
B A 11 R S T M1 21 K
. fom feT W@ E 1 TEE AT § @
- §, fraeaw § AT SR WR EE9
A & aw § | g mAAIg F& A
HIUTHH SAF!  FJA Hl AT AGH
§ | GAEIE §  @EITTE WEAR
% g AR & 1O ged W
qarv #ar S Frag agar v ag
ey dgd F s gy F QR
q7 ®IT W WAl & 1T 9T @Y
g qg faar avg | wie gfaw aid
ey PR w1 oA AEl & Ffaw
ey fgRmm @ & A afew
dary & s wigw aly wAfrm
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AT S O SHE oWWHt F1 o o9qTE
g 1 gy nit 103 29 ¥ Juvida g
AZ WOFT TuA & Arfga + giaan
F g H g9 FATA7 § S
femm & =t 103 2 UF WM
TFLS TGN gU § I gATER v H
Y THEd AE gU F | oHE @
ATWTE, MEALE, KTF HY TLrAHA
fFll ©w Smg QX AT dF
THEE AEN T | SIw ¥ wrAw A
s foar gwed g1 A falt o &1
QAT Har A w@T 1 gfeawr iy
fad gy 3w &1 gaE qa) AE §
ag UHT 96T WIFQT FrOIFEA F
B G W 4ag wwd Wil ST &
T gEr & | OIS Frograa A
I 3 fFTR AT qrATT FEAT SHF
OF Fgar A ema ¥ arfsg @ g
i gg @t g fx adsww ard
foestr-fueen s w8 W ¥ % givaw
S ZrRglelzs @1dE Fd & fag
dmy ag &1 WO 9T gETa
FMET AT aFar & fF aga® gk weA

1 IAAT W & | WA T{FQ ST W

ZrguReiss. qaw § fag gamm ag
AT A 42 § § 3w ¥ e
Agar g {7 ¥ AE g F Fga OF
QFSAT A T1FG T BA AW F
fag fovimre § 1 F91 wE Fad
HATA T AR TET § T FE FT IS
Ay g fE dara Fr g1eg 3w g
93 mqw Ffpa d=@q F s Ag
¥ @aie 3 fao fFogw owa afEd-
T A QAT WUT | WA FIE
ey AG g A IGHRT FEA ¥ A
FT T § | SHET UL BT )
o1 gofae swW § f& aest saa
afs-Ts ¥ oagdrw ¥ fudy ga &)
qg @1 FT F Teriatdr ¥ e g
IUFY 915 s § 1 WE AT FW
aa'%f@wma‘qraéﬁél ECAK T
W Far agt n I Ty E A @
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[*t gaq@ fyaa) ,
@ AR AT W FT FB FREI &
agl Fgd € TG W LW 25 aiEEr-
TOEA A ¥ qH AT SE A
arg ag § Wifs  §ex A waER
TRT A QM A IET AT FTFZS @
fFag aga IU AR &1 2@
TEr WEl FAA | ARy UF  ©F
BT qewT #wIR f6 g ane F1 oA
famar =it ot & F@wIR ¥
W Fr A W F qEANLd A
gawmt WL arw fgrgeE e v
Hix fasar & g 1 QO graw qH W
AT mAFT D § gl e
F g} fag o1 & 9 | fergmrT
H qogs fy s @ &, w0 § moer
v fow W W ¥ few asr
§ @€ gAY FA ST qAR B,
FaiEr # Y § WS SwEr o %
O OFY A9 ¥ BET ST W § | FE®AT
fargre wia & 7 zad fawwgn §
ag #3 9 yWEr g AP 9%
wrifaez | AwET § A 9IgaT §
fa &t 7o ghemor ® g B 98
dgE W P E ) TWE U
TE qAAT | AT UAERA HFW
Y § TER S W ¥ qEE
THEE § I A S ogEy a3y
NFHTTE AT TG & A § W%
gaw foady T & qova oy 9g
Fo g Af & e & W ag FEA
agm fr gfamm ¥ oF < fer o gt
7g qoTe ¥ St frfew @ @ off avae
W FY FA /AT AT QT AT AT AT
AT, % qE T @ 4, B - B
wTgH g=Al F GEl § A9 AW o @ 7,
I T fefigwe ¥ v sy
4T gy, a8 SEHT OF Fogwme 41 o)
Fearars e 45 g1 5 v ar @
qrIT #33 4, § qme B, TR A
FEAT AT I 9T 7 #g FT wam A
AR W A FT ogFI 1 g
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qqTAT F FArT Jried | ¥ waewd
FLIT g QX A & q1T | IfFT TR
guaeg off 4 %g frar fr QA1 <37 §
mER A1 o f&gT oJM@ o0 w0
gua fag oft o97 fewr & 98 fo o0
T Y AR g QY ghaamm T aFER A
IAFT gAY F 19 797 fF Aagi gqrar ?
WA SEh AR g ? daa ¥
U Fel &Y @ & a9 rar o7 @Y &,
wrfeat Tar st @ € AR faw agt w|r
ST R g et feg § frers wmr
a | g AW E ? 1w aw aggR,
% IF, TE N fag F A A
R fas A, $qm, a7 ® g
I AT & FTE T USH T GFT & 7
TR AR § Y AT A TE g &
IR T G T AT AW RO 1 Tg
Y 8 g1 g7 & frgrad & geanh § 7R
& agAr =g feamdt arfdat & Jart
¥ Nagtas § & § weam 5 faa,

AT & fAd, ARE F Al oR AR

TFLS GIHT T AT TTTAT FY T FH
& moarae s |

gt 7% d917 & W . FGFA D
FE @IS & A AT TG T
o #0510 9 9gd a9 A
&7 7 entge frat av @ 3« 93T 60—
70 TAT FIEE N AT €69 FNT AT
FRE §, 10 TTF FRE ¢ T4 §
{gnw  9&Y) o fame qar o S
TEEIT F I I8 & F T4 wer &
AT 37 FT FAGT FH $ MA@ TH
qra 9= fF 19 €S w1 q99T |qT
ITFET GEAT T G I A9 ¥ qrY
qIfFEaT HY AT WT § GANF 729
1 3 arfad SEHT A 71 H ARG
ST AL 9T 1 gy wEY g faw
WY ot 943 & ¥ qUHT YT G
@ § G AT Afqedq | qe% &5
FOE AN AT TS T a0
T g fAFTamr Ffgs | 9% ogw F
60~-70 FUT FT /T ST 669 FTUT § TF
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6 A FUT & T4, IqHT S 7
g g fasrar AT mﬁia UEAR
FEAT ATEAT § |

g §1E 0 A A § deed
AR FT TN &1 FRAAT FF ¥ wraw
2, W el § ww @, g wwr @
od § , wlearsee #g § Wiy § Wk
WAMT AT R F I3 gr §
AT T FT TEAH AT GG & |
g gferw X el o @wi F
vear § 7 guer S ared § s
FEME FAT § | TOAE AR A
uEl {OG  TAed WY HT-an
- qUfREaT & AT A gy & I g% oY @t
g &1 W A 115 FAT wwar
B9 @ T1T & a7 fegr f arfeeqm a
R E F A HT I AT TF qhed
£ QUi ST FAT T &Y GATC el &7
TEM G | AT GSAH &0 qud
ferart, feares +¢ fora ag aga o
&1 Y FAS FT AT G HG T FIT |
o /&Y ST ¥ 12 ATdE #T ArF G
§ € TF FT T ST AT IF FaAT
T gAT 8 % Sefise w7 A drare sy
F 9T qr AR 93 T 1w
FIE qAX TEFTHE AN T F0q A9
T AT OF g ¥ a3 S fufE-
fge § 93 g9 94X & gered AR Ag
FAT TAT o A AT 1 o 3w
FT A FT AT I § G Sq9 60
FEY AT G | AT THIS TheT ST
# QI 7@ T FT Jq FT GTAT
AR WTHT AT % w139 e
FAMTE 1 T Y TTE @ T
Frarfgd v o, AT I F@
frgd wfim wie AT =#ik
HETAT I FQ & 5 S gl Foor
_IWET AT 6 5 FT AT ATfeH, IaHT
. &€ 6 ¥ FT AT A, qEIT 3 &N
R EAT AT 1 T #y e §
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fawreft 78t &, dqr9 A greaw § f
BT A &, dF FId fAqar g
femfeglar ¢ W aoR 3o @ 5@
N IIE qET @ FW@ g |
e g wifas §

g S freer TTREamERH Fow
F1 &5 fRaeT &Y, gzar framm &), T F
SATET HEEEATS aTd g1 gl gt |
9T FT FATH 39 FeCharrAr afet
T M ek faai H s €1
TR T AT TEAT A A AR
SATELATH T I 3T Fa7E g1 ST |
Tl WRl & AT ¥ AW FT g9are
F@I § 5 om9d qf 2w fera

SHRI MADAN BHATIA: Mr,
Vice-Chairman, Sir, I stand from the
floor of this hon, House witha

sense of deep anguish, I should have

thought that this particular subject
which is for discussion before this
hon. House at this juncture, would
not be used as a political stick to beat
the Government with for partisan
purposes, but all the hon. Members
of this House would join together to
raise a powerful voice against the
events and happenings in Punjab
which have become a mockery of the
Constitutional ideals and the ideals
of the nation. But unfortunately,
this has not been realised.

Sir, before I deal with some of the
points raised by the hon. Members,
I would like to say that in order to
understand the happenings in Punjab,
it is necessary for us to have a his-
torical perspective of the events and
the career of the Akali Party, in the
post-Independence India. The Akali
Party in the post-Independence India
started its career with a demand for
Punjabi Suba. The rationable of
this demand was not that India
should be divided into linguistic
States. The rationable was this. It
was based on the assumption of the
Akali Party that in the Punjabi Suba,
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it will have a total sway over the
Sikh masses and will be able to en-
joy perpetual political power. This
was the background of this particular
demand. However, once the country
as a whole decided to divide itself
linguistic States, the formation of
Punjabi Suba was a rational and
logical outcome of that decision. But
then the trouble started. The Akali
_Party was in for disillusionment. In
the course of time, it discovered that
its sway over the people, over the
masses, Sikh masses, in Punjab, could
not, for over, remain a total sway, so as
to ensure to it a total, complete and
perpetual political power. It was this
political disillusionment and the fru-
stration of the Akali Party which
led to what I would come to, just in
‘a moment, namely, the Anandpur
Sahib resolution. Along with this
political frustration, there was also
the growing fear in the Akali Party
over the gradual assimilation of the
Sikh masses in the mainstream of
mational life. The Akali Party
" owed its existence to the separatist
concept of the Sikh and the gradual
assimilation of the Sikh masses in
the mainstream of national life posed
a political threat to the future and
the existence of the Akali Party. It
was this political frustration com-
bined with the political fear which
ultimately led %o the passing of the
Anandpur Sahib resolution. The
various terms of this resolution bring
forth the fear and the political frus-
tration of this particular Party.

I will, Sir, just quote a few para-
- graphs of this resolution. Tt says:

~ “The Akali Dal shall be active
and committed to the realisation of
the following aims: (1) The pro-
pagatwn of the Sikh way of life
a.nd the removal of atheism and

fion-Sikh thinking.
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~ {2) Maintaining the fee]ing of &

separate independent entity of the
Sikh Panth” ‘
\

The separate entity of the Sikh
Panth. Why? Fears over the gra-
dual assimilation of the Sikh masses '
in the mainstream of the national
life. And as to its further political
ends the Resolution provided that the -
object of this resolution would be,
I quote: “to give the birth right of
the Khalsa a perpetual shape, crea-
tion of the necessary environment
and achievement of a political con-
stitution are the basic ideological
plans of the Akalj Dal. ” This was
a step forward to the dream of a
perpetual political power in Punjab,
a separate political entity in the
Punjab to be created by the Sikhs
being treated as a separate, allogether
different religious entity. I respect-
fully submit, Sir, the history of the
Akali Dal after the passing of this

resolution reflects the extremist de- .-

cisions which it had gradually started
taking whenever it was out of power.
This resolution was thrown into the
limbo when it came into the power.
It was resurrected once against when
it lost power in 1980. That is the
tragedy of Punjab. The tragedy of
Punjab is not the dispute over water,
it is not the dispute over Chandigarh,
it is a sheer naked, but unfortunately
for the whole country, a tragic pur-
suit of political power. I submit, Sir,
if that be the position, hon. Mr.
Jaswant Singh has accused the Gov-
ernment of indecisiveness. It is good
to use the expression ‘indecisiveness’,
but his whole speech, I respectfully
submit, is marked by evasiveness.
There is not one particular point on
which he has come forward i, take
a categorical stand on the part of his
political party. If he says that the
Government ig indecisive, in what
manner? On that he remains silent.
And T am not surprised. He has dug
into history, I will not go far in his-
tory, I will go back only by one year
when these political parties, including
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the party to which he belongs, hun-
gry of political power and lust for
political office, made a beeline to Vi-
jayawada. And who are the persons
whg joined handg with the represen-
tatives of the Akali Party? Along
with the representatives of the Akali
Party they pass a resolution, and what
does this resolution say? It makes a
very heartening reading. It says, “the
country wag threatened by fissiparious
tendencies, communalism and cas-
teism.” I submlt Sir, there can be
othmg more in the line of political
hypocrisy and  political chicanery
. than to pass such a resolution, join-
ing handg with the regional forces
who were inaugurating this conferen-
ce or thig conclave, or with the com-
munal forceg from Punjab, the repre-
sentatives of the Akalis, with whom
they joined hands to give this parti-
cular resolution a voice. It was an
insult to the intelligence of the peo-
ple. It was a downright dissimulation
on the part of the political parties.

I woulq ask them, did they ask any
member, did they ask the Akali par-
ties whether or not they repudiated
the Anandpur Sahib reszolution? That
wag *heir jop at the conclave before
they raised thig voice. T would ask
them, did they call upon the Akali

" representativeg to make the position
clear as *o what their aims and ob-
jectives are in...

SHRI HARKISHAN SINGH SUR-
JEET: Better ask the Home Minister
whether we have done it or not. You
do not know anything about it. Better
ask the Home Minister. The Hon.
Member may give his reply, but I am
asking, T ain respectfully submitting
thyy the Governmtnt today ig being
acvused of indecisiveness, When be-
fore these killingg started, one of the
prominent leadens of the party to
which Mr. Jaswant Singh belongs,
was asked a question by the various
newspaper representatives: “What is
your position about the entry into
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Sikh Gurdwaras?”. Having first said
that the criminalg were taking ghel-
ter in Sikh Gurdwaras, when he was
pointedly asked: “What is your stand
today? Will you support the Govern-
ment if the Governmen; decideq to
enter the Sikh Gurdwaras?”, he re-
mained silent. Phis is the evasiveness
of the political party to which my’
friend belongs. !

SHRI JASWANT SINGH: But I am
no’g s‘ilentv.

SHRI MADAN BHATIA. It ig not
indecisiveness but it is complete evas=
1veness on the part of the Opposition
parties in failing to take particular
stand on issues which are confronting.
the nation today.

So far as Punjab is concerned, I
submit, Sir, when there was a con-
clave at Srinagar, of course the party
to which the hon. Member, Mr. Jas-
want Singh, belongs did not attend
that conclave, not because the Akalis
had attended it but because of their
own personal, political combinations
and permutations when they thought
that it would be more beneficial poli-
tically not to go there. But that is
beside the point. When the killing:
took place at 12 o’clock in the night
the tragic killings which led to the
imposition of Presidential rule, a
statement was made by Mr. Badal
that if the Presidential rule was used
to cause any harassment to the Sikh
masses they would fight back. That,
I respectfully submit, was an extre-
mely provocative statement. I would
ask the hon. Members belonging to .
the various Opposition parties who
had constituted that conclave at Sri- -
nagar: did they pull him up? Did
they tell him that at that juncture
that statement was uncalled for? No,
they did not. And I would not be
surprised, Mr. Home Minister, if they
have not come forward to support you
.coglrgl‘etely on the extension of the
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Pregidential rule, It is because of
this that they have been speaking
with two voices. At the Calcutta con-
clave, they passed a resolution which
says: “Law and order is State sub-
ject and the prerogative of the States
in this matter must be fully respect-
ed,” Thig is the extent to which they
went. They said: It is not the res-
ponsibility of the Centre to interfere
_ in the matters of law and order so
fer as States are concerned. But when
they come to the floor of this hon.
House, when they go to political plat-
forms, they accuse the Government of
indecisiveness. ‘This is noting, I res-
pectfully submit, but political hypo-

+, crisy and political chicanery, I sub-

mit, Sir, that it iz the responsibility
of the Government, I would say it is
the constitutional duty of the Govern-
ment—I would just quote this parti-
cular article—to protect a State with-
in the Union against internal disturb-
ance, It is article 355 which says:

“It shall be the duty of the Union
to protect every State against exter-
nal aggression and internal distur-
bance and to ensure that the gov-
ernment of every State i3 carried on
in accordance with the provisions
of thig Constitution.”

Yo far ag imposition of the Presiden-
tial rule is concerned, that is only one
of the means provided to the Govern-
ment of India in order to carry out its
mandatory constitutional duty to pro-
tect every State against interna! dis-
turbance. This particular article is
based on article 4, section 2 of the
United States Constitution. That arti-
cle provides that it shall be the duty
of the Federal authority to protect
every State against domestiz violence
provided there is a request from the
executive or the legislature of that
State. So far as the founding ‘faihers
of the Indian Constitution are con-
cerned, they followed that article, but
not in detail. They removed that res-
triction which is contained in the US
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Constitution, that there has to be a:
request from the State before the
Government can take steps to protect
the State against internal disturban-
ces. But the modern political deve-
lopments led the Uniteq States Sup-
reme Court practically to nuility this-
restriction even so far as the United
States is concerned. In their case, the
US Supreme Court has gone to the
extent of saying that the federal
authority may intervene in certain
circumstanceg for protetion of ity
own States against domestic violence,
if it is so necessary, without the re-
quest of the Executive or the Legisla-
fure. Tt is because of this position,
Mr. Vice-Chairman, you will remem-
per that when one Negro student,.
Meredith was disallowed admission
into the University in the State of:
Missisipi, President Xennedy sent
thousands of iroops to suppress insu-
rrection which was led by the Gover-
nor of that State. That power was
exercised by the President on his own,
without any request. I submi, Sir,
it ig a constitutional duty and I con-
gratulate this Government for having
stood up, risen to the occasion and
taken up its particular stand and hav-
ing decided to face the consequences
of this agitation by taking®it by the
forelocks.

Thank you,

SHR] SANKAR PRASAD MITRA
(West Bengal): Mr. Vice-Chairman.
Sir, on the Appropriation Bills, Mem-
bers on both sides of the House have
spoken, and I do not propose to make
any comments. But I would like to
make a few submissions to the hono-
urable Home Minister with regard
to the Resolution he has moved. Per-
haps this is a unique case, a case in
which the majority party in the Legis~
lature is refusing to assume the fun-
ctions of government, and the Opposi-~
tion hag resigned. In a situation like
this, invocation of article 356 of the
Constitution cannot but be justified..
But I would request the honourable
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Home Minister to answer a ques-
tion I intend to put to him. If he
thinks that it is not in national in-
terest to give the answer, he may
choose not to do so. Otherwise, I
shall be obliged if he would give a
categorical answer. The question is:
It is the policy of the Governmen: of
India to go on applying article 356 to
Punjab until a settlement is reached
with the Akali Dal, or until another
general election is held in Punjab?
If it is a question of general election,
it is a different proposition altogether.
But if it i a question of settlement
-with the Akail Dal, it is important.
Sir, I have gone through the printed
statement of the honourable Home
" Minister, the statement which he made
in Parliament on the 28th February,
1984, and after reading that state-
ment niy impression is that it is diffi-
cult to envisage a settlement with
the Ahali Dal inl the immediate or
near future. According to this state~
ment, tne Akalis have never finalised
their d:mands on any issue whatso-
ever. They have shifted thtir grounds
from time to time on each and every
issue—ihe religious demands, the
river-waters dispute, the territorial
dispute and the Centre-State rela-
tions. {m each and every issue they
made one demand today, a different
kind ol demand fomorrow and still
more different kind of demand day
after tomorrow. That is the impres-
sion coaveyed to a general reader of
the statement of the Home Minister
in Parliament. If this is the situation,
then an early settlement with the
Akalis does not appear to me, person-
ally spsuaking, to be possible either in
the immediate or the near future.

285
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What then is the solution? My
friend, Mr, Kushwant Singh, has made
certain suggestions, and it is for the
hon. Home Minister to consider them.
He has said, firstly, that both in Pun-
jab ard Haryana some kind of 2 mar-
tial law should be declared. Of course,
T do not exactly know what he meant
by martial law. It may he that he
meant w proclamation of emergency
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in a part of the territory of India
under article 352 of the Constitution,
which would attract immediately,
inter alie, both articles 353 and 359
giving inuch more powers to the Cen-
tral Government to deal with intimi-
dation, terrorism, individual violence
or mass violence. Whether or not the
Government of India will take that
course is for the Government of India
to decide. Buif so far as Haryana is
concerned, I am afraid, that cannot be
done bucause, according 1 the gtate-
ment made by the Union Home Min-
ister in Parliament on the 28th of Fe-
bruary last, the situation in Haryana
has improved, and he trusts that it
would remain peaceful.

The gecond suggestion of Mr. Khu-
shwant Singh has been that since a
settlement with the Akalig is becom-
ing impossible and in that they are
proving to be recalcitrant, unilateral
decisions should be taken by the Gov-
ernment of India. He thinks that on
the river disputes a Supreme . Court
Judge should be appointed to go into
that question and settle it. But I
find from the Home Minister’s state-
ment that so far as the dispute bet-
ween Punjab and Haryana is concern~
ed, the Government of India hay al-
ready offered to the Akalis a tribunal
to be presided over by a Judge of the
Supreme Court, appointed under the
Inter-State Water Disputes Act. 1f
thig offer has already been made and
has not been accepted by the Akalis
because they are now raising other
disputes, namely the disputes regard-
ing Jamuna waters, the reopening of
allocation of water to Rajasthan, ete,
then a unilateral] decision may be
taken by the Government of India
and they may proceed to appoint
forthwith a tribunal under the Inter.
State Water Disputes Act. Simitarly,
the 1970 Award may be implemented.

R S T - -

So far as other disputes are con-
cerned, hon. Members of this House
more familiar with the Punjab situ-
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ation have not given any specific sug-
gestions, If they had given any spe-
cifie suggtstions, I would have been
only too happy to deal with them. But
I am sorry I cannot agree with my
hon. friend, Mr. Khushwant Singh
that the Prime Minister should wvisit
the Golden Temple as a pilgrim. The
situation in the Golden Temple, as we
read in the newspapers, is such that
there is no question of her visiting
it as a pilgrim because the Prime Min-
ister’s personal security is a matter of
supreme importance and of national
concern, Therefore, that kind of a
risk, in my opinion, should not be
taken by the Prime Minister and no
one should advise her to do so.

Sir, as there is no other alternative
now, I am supporting the Resolution
moved by the hon. Home Minister
under article 356. But T do express
the hope that sooner or later or, I
should say, as soon as possible, he
would find out ways and means to see
that Punjab is ruled by the elected
representatives of the people of Pun-
jab. Thank you.

SHRI B. SATYANARAYAN REDDY
(Andhrag Pradesh): Mr. Vice-Chair-
. man_Sir, the whole country is con-
cerned with the events that are taking
place in Punjab. We want complete
peace in Punjab. We are against all
sorts of violence and killing of inno-
cent people either in Pun]ab or in
Haryana. S ; R

The proclamation of President’s rule
ig no solution to the problemg that we

are faced within Punjab BEven after.

the proclamation of President’s rule,
we are ceeing that innocent people are
being killed both in Punjab ang in
Harvana, The Home Minister hag sajd
"in his gtatement that the Akalis are
shifting their stand from time to time.
I would like to ask the Home Minister
and the Government of India whether
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the Government of India also is not
sh1ft1ng its stand from time to time
in solving the problems of Punjab.
An awarq was given some years back.
I want to know from the Home Minis-
ter and the Government of India what
happened to *hat award. All these
Yyearg why did the Government of In-
dia and the concerneq authorities sleep
over the issue? Why have they not. ’
taken any trouble to implement that
award.

Now, so far as burning of the Cons-
titution ig concerned, we are comple-
tely against it. It is agains¢ the unity
and integrity of the country. We are
not. for the burning of the Constitu-
tion. At the game time the Union Go-
vernment ig equally responsible for
the killing of the Constitution. The,
Union Government ig not paying res-
pect to he provisiong of the Constitu-
tion. 'They have no respect for the
feelings of the people of the States. -
For example, T would like to draw,
the attention of the Home Ministey and
the Government of India to the fact
that under article 169 of the Constitu-
tion, every State has the right to have,
a Council or to abolish if. And under.
the Constitution, the Andhra Pradesh
Legislative Assembly hag passed a.
resolution recommending abolition of-
the State Legislative Council. But the
Union Government hag failed to place.
it nefore Parliament....

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): Mr. Reddy,
what ig the use of mentioning it now?.

SHRI B. SATYANARAYAN RED-
DY: So the Union Government is
equally responsible for not respecting
the Constitution. So I put it that
both the Union Government which hag
not respected Andhra Pradesh Assem-
bly's resolution and those who are.
burning a part of the Constitution are
equally guilty

They are both guilty. If Prakash Singh
Badal and hig followers are put behind.
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the barg fur burning the Constituticn,
the Uniop, Government, the members
of the Union Government, the Home
Ministey and the Law Minister, are
equally responsible for not respecting
the provisiong of the Constitution. This
is my submission. So far as the prob-
lemg ‘of Punjab are concerned, every
State hag its own problems. It ig the
duty of the Union Government to un-
derstand the feelings of the people of
that area, whether in Punjab or in
Haryana or in any other part of the
country. You mmust find out the real
solution. Why have you al'owed the
sttuation to deteriorate all these davs
to the present States of affairss You
have not sincerely tried t; solve the
problem. In other wordg you are en-
couraging to continug the situation, to
allow the situation deteriorate day by
day. So far as the different communi-
ties in India are concerned we are
al) Indiang first. Whether we are Sikh
or Muslim or Hindu, we are all Indiang
first and foremost. We stangq for India,
for the independence, for th, sovere-
ignty and the unity and integrity of
Tndia Guru Nanak, Guru Gobind
Singh, Guru Arjun Singh, Guru Ram-
das, all these gurus are not confined
to the community alone. They are
gurug of the whole of India of all the
people, People from the far of south
travel thousands of mileg and they
visit the Hari Mandir or what is known
ag the Golden Temple; they visit the
Taran Taran gurudwara. I have visit-
ed ang thousands of people of my
State. have visited so many of these
gurudwaras and places. We respect al]
re'igions, whether preached by Guru
Nanak or the Buddha or any other
religious guru. So there iy no disres-
pect shown to any religion. All reli-
oions should be respected All places
of worshin should be respected  and
they should not be allowed to be used
for any purpose other tha, worship-
ping or praver (time-bell rings) I
want the Home Minister to tell us
clearly what he wants to do to solve
thig problem of Puniab. You must
have direct talks. The Prime Minister
must take the House and the peovle
intg ‘confidence; you must have direct

[ 21 MAR. 19847 "

Bill, 1984 2go

contact with the leaders of Punjab.
They must meet personally and must
discusg and solve the problem so that
so many of the innocent lives can be
saved, the unity and integrity of the
country can be saved. You should no
longer allow the situation to drift ang
deteriorate. I request the Minister to
think over the problem and try o

solve it as early as possible. ’

SHRI MAKHAN PAUL (West Ben-
gal): Mr . Depuiy Chairman, Sir, i
would have been happy if the Resolu-
tion for continuance iy force of Presi-
dent’s rtle in Punjab had been taken
up separately without lumping and
hence dumping together everything
with the Appropriation Bill. Thig re-
quireg serioug consideration because it
is Punjat which was in the forefrong
during the freedom struggle. After
the zchievement of freedom Punjab
Wag biftrcateq and now Punjab has
come to such a pass. I have been told
that I have been given only a little
time.  Sp I will not ga into too many
detalls Let m€ say who are responsi-
ble’ for what is happening in Punjab.
[ cannot but accuse. the Central Geo-
vernment for, brmgmg Punjab to such
a pass. I hope I shall not commit any
mistake if I say that it is the crea-
tion of the Central Government This
Government had taken ; policy of
divide ang ru'e -absolutely for itg cwn
selfish motive. Buy it did not pay them
ultimately. Then they took the policy
of drift. That hag brought - Punjab
tq such a pass. Fmdmg no other way
out now the present ruling clasg took
the policy of autocracy and now they
have come forward to extend the Pre-
sident’s rule, that is anothey autocratic
rule. These are clear proofs that the
ruling class obstructs the democratic
functicning of a State which has a he-

roic past. Mr, Deputy Chair-
5 p.m. man, I have already told you:

that you have given me a
little time.. Without going into details.
I wan* to. place some suggestions
through yow.- :

(1) The Government should do
away with the policy of murdering de-
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mocracy (2) I request the QGovern-.

ment to refrain from the policy of di-
vide and rule. (3) I request the Gov-
ernment to pay heed to the sugges-
tions made by the oppositien parties
conclave that was held in Calewita
ang to take initiative in creating con-
ditiong for arranging a dialogue, bi~
partite or ‘ripartite, with the concer-
ned parties.

President’s rule has not solved the
problem and further extension will
not solve it. To my utter dismay I find
that while the Punjab is burning, our
Government is fiddling. ¥ would warn
the ruling class of India that during
the freedam struggle. Punjab was the
grave-digger of British imperialism.
Now it will not be surprising that if
the toiling people of Punjah who hava
been groaning under the reprossive
heels of the President’s rule, for no
fault of their 5wn, will be the grave-
digger of India; capitalism whom the
present Government represent

SHRI GHULAM RASOOI, MATTO
(Jammu and Kashmir): Mr. Deputy
Chairman, Punjab is my second home.
T have spent the best part of my life
in Punjab, from 1940 to 1947. T used
to live there for geven months in a
year in connection with my business.
So, I know much about Punjab.

1 took the gpportunity during the
_Holi holidays to visit Punjab. I went
en a Friday ang I want to tel} the
Home Minister what I saw with my
own eves there, I met a few of my
kusiness friends. Thea situation in
Punjab ig very bad. The market there
closes at 6 P M. It lookg deserted and
there is no business. What ig surpris-
ing is, whenever T wag talking with
Hindus, they were frank but when a
Sikh gentleman came, they just side
tracked the subject and gpoke of some-.
thing else. Similarly, when T wag talk-
ing tn the Sikh gentlemen, the moment
a Hindu came, they wou'q change tha
subject. This was the situation, This
remindg e of the prevartition davs in
1846 and esrlv 1947. Exactly the same
situation prevailed between Hindus

,
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and Muslimg then, I was in Amritsar
those days. I am not talking of August
1047 but March-April of 1947. Mr.
Home Minister, I have come back a
sad man, I would urge upon the Home
Minister that 3 solution has to be
found. In  thig conmection, several
suggestiong have been offered. 1 too
offer g .small suggestion,

A Parliametary delegation consist-
ing of fifty Members o. Par iament, 25
from this Heuse and the other 25 from
the other House, should have a dharna
or camp outside the Golden Templs
and T offer myself as the first
man to offer for fast unto
death until the Akalis come to the
negotiating table and work out a
solution. We will have a relay fast
by all these fifty volunteers. I will be
the first person tq offer for this relay
fast unto death until the Akali come
to the negotiating table and find a
solution, g amicable solution.

The second and the most important
suggestion that I want to make is an
unorthodo one which nobody else
has made.

Sir, I have seen with my own eyes
that President’s Rule is no solution to
the Punjab problem. What is happen-
ing is that the bureaucracy, however
efficient it may be, is not able to
tackle the situation there, So, I have
a solution and that solution is this:
Please restore your own Government
in Punjab, Thig ig my humble sug-
gestion to you. If the Opposition is
not in a position to form the govern-
ment there and if you have the majo-
rity in that State, you form the gov-
ernment there. But there is a pro-
viso. The Ministers in the Cabinet
shoulg be brave people and they
would have to sit not in Chandigarh,
but in the districts. They should go
to the districts and siay there and do
their business from those districts,
Thig will inclulcate a sense of confi-
dence amnog the communitieg there.
These are my two humble suggestions.
So many other suggestions have
been made by the other honourable
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Members and I do not want to dis-
g%pess now. I would only request the
“wwwnrable Minister to react to these
bawo suggestions of mine. As I said T
‘awe come from Amritsar with g sad
weart and I have found that the situ-
atiioy; that is obtainging there now is
«xatly the same ag was prevailing in
«arly 1947. This is what is happerng
fm Punjab now and this is what I have
sren in Amritsar. If thig is not check-
«d, then the situation will go out of
yony hand. Then who will die first?
B first casualty will be Jammy and
Haskmir because the  lifeline  of
Jammu and  Kashmir i3 through
TFamjab, Thank you, Sir.

MR. DEPUTY CHAIRMAN: Yes, the
Mome Minister now.

SHR1 P, C. SETHI: Sir, thirteen
onourable Members have participat-
¢d in the debate and I am thankful to
Ahem.

¥ am surprised, Sir, that everytime
@ debate takeg place on Punjab, we
are accused of adopting a policy ot
drift. Where is the policy of drift?
Sir, the demands can be placed in
four categories.

As far as the religious demands are
<oncerned, it has been announced time
and again that we have accepled
1hose religious demands, Only on the
‘Gurdwara Act we have said that un-
Tess we consult the concerned State
Governments and the Gurdwara
agthorities, the gurdwaras which they
are wanting to have, it is not possible
40 do that. We have asked them to
sabmit to us a list of the gurdwaras
which they want to have under the
Gurdwara Act. But the list is yet to
rome.

Then, the kirpan gquestion has been
solved. Originally, it wag a four and
‘half inch kirpan; then it became a
€ix inch kirpan; and even that has
‘heen accepted. As far as the internal
flighty are concerned, now that is
allowed.
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As far as Amritsar is concerned, we
have said that around the Golden
Temple and Durgiana Temple, which
will be demarcated, the sale of meat,
tobacco and wine will be banned. This
is a municipal function and the local
municipality can do it.

As far as the kirtan iy concerned,
we have said that it ig dificult to ins-
tall a set at the Temple itself, but the
Guruvani will be broadcast from the
Jalandhar station, which is given out
from the Golden Temple, for 1} hours
in the morning and for half-an-hour
in the evening, and this is hesides the
one hour which is already there. Now,
they had agreeq to thig first; but now
they are not agreeable to the time.

As far as the water issue is con-
corned, Sir, in the tripartite talks they
had agreed that we would leave
aside the question of Rajasthan. What-
ever has been allocated to Rajasthan
woulg be thre. The dispute is really
betwen Haryana and Punjab and,
therefore, the Punjab and Haryana
dispute shoulg be referred to a tribu-
nal which ghould be presided over by
a sitting Judge of the Supreme Court,
We have accepted it ang there is no
difficulty.

Ag far as the Centre-State relation-
ship is concerned, we have said, Sir,
that the Sarkaria Commission hag been
appointed and they are free to put
forth their point of view before the
Sarkaria Commission and the Sarkaria
Commission has also been given the
suggestion that if they want to sug-
gest some changeg in the Constitution,
they are free to do so and the Akali
party, if it wants to put forth any-
thing there, it could do so.

The most difficult question is the
territorial demand. Now, as far as
the territorial demands are concerned,
Sir, we shoulq take into consideration
the interests of all the Stategs con-
cerned, Either they should accept the
1970 Award of the Prime Minister
and hand over Abohar and Fazilka to
Haryana and take Chandigarh and for
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the rest of the area we are perpared
1o appoint a Commission, The second
alternative that we have given is that
we can have a Commission for the
entire ma.ters. It appeared at one time
during the tripartite talks and bipar-
tite talks that we are nearing a solu-
tion. But, as some of the hon, Mem-
bers have poin.ed out again they
slipped out. This time, Siir, when
they came here for talks, we did

not break the talks. Rather they
broke the talks. Since there was
some disturbance in .Punjab, they
wen: away. And you will be
surprised to know that from Pun-
jab they issued a statement that thcy
would not come rnow.- Now, Sir, this
is the position, and they are not pre-
pared to come. Still we- are eager
to hold talks.

-

As far as the suggestion of Shri
Khushwant Singh is concerned that
the Prime Minister should visit the
Golden Temple, it is not the security
angle. The Prime Minister has faced
many dangers, and she is not afraid
of her gecurity. That is not the point.
But, Sir, will it be desirable for the
Head of the State to go and negotiate
in the Golden Temple instead of their
coming here and discussing it with
her if they want to discuss with her?
this is the point.

As far as the question of President’s
rule is concerned, it was allegeq that
during President’s rule things have
not improved. Now, there I do not
agree. It is true that in the initial
stages it took some time. Then the
situation improved, and betweon
7-10-83 and 10-3-84 a total of 91 ac-
cused who have committed various
crimes have been arrested. After the
14th February incident, certainly the

situatien has again changed ang vio- -

lence is there and it is continuing.

Sir, then after this I would like to
point out that it has been. said that
the Sikhg are being . discriminated
against. * Now, Sir, the Sikhs are. a
respected commumty They are a
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community which is working in every
part of India. Some of them are even
‘crorepatis’ and, ‘arabpatis’. They are
having various businesses, Almost, &3
far as the transport business is con-
cerned, it has become the monopoly of
their community., And, therefore, it
is not correct to say that they are be-
ing discriminated against.

As far as the Army is concerncd,
I would like to point out that even
this allegation is wrong. I would like
to point out that it was decided in
1974 that every Stalte will get quota-
in recruitment according to its popu-
lation. As against the quofa of 2.58
per cent recruitment from, Punjab, it
has been 9.6 per cent. The total rce-
ruilment hag increased. In 1981-82 it
was 8.9% and in 19822-83, 8.24 per cent.
Sir, out of these percentages the Sikhs
constitute 723 per cent in 1989-81,
79.8 per cent in 1981-82 and 79.6 per
cent in 1982-83. So, Sir, this allegatlon
is not correct.

Apart from that, they are holding
positions. Omne of the Sikhs was a’
Member of the Planning Commission
here. Now he is the Chairmap of
the Reserve Bank. Our own Rashtra-
pati happens to be a Sikh. The Chief
Air-Marshal is also a Sikh. Even now
they are there. They are holding res-
ponsible positions not only at the
Centre—Mr. Buta Singh is here—but
even in Hindu States there are st
least one or two Sikh Ministers, Even
in Madhya Pradesh, Sir, there is one.
Sikh Minister. That is- what T like
to point out, Sir.

Sir, criticism has been made why
we have banned the AISSF—the All-
India Sikh Students’ Federation.

Sir this organisation came into being
in the early 40s.. While the accent
in its original objectives was on mobi-
lisation of the Sikh Youth and inclu-
cating in them the love for the tea-
chings of their Gurus and ~mainte- .
nance of their traditions, for the last .
few years, it has veered away from -
this to emphasise and rouse a sense of
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separateness and communal hatred. It
hag been converted into the strong
arm of certain extremist leaders and
has been used to preach and propa-
gate violence. Significantly, the motor-
cycle riders with fire arms was the
banner displayed at its annual con-
vention at Chandigarh held on Janua-
ry 31. 1984, vrging Sikhs to buy mo-
tor-cycles and pistols. Some of its lea-
derg have raised pro-khalistan slo-
gans. They have attempted to disturb
the National Independence Day ce-
lebrations and dishonour the national
fiag. Now, ther nave been advscaling
collection of and training in arms,
creation of armed cells in villages,
raising of armed brigades and train-
ing in Guerilla Warfare. It was, there-
fore, necessary in the curcumstances
for the Government to declare the
Federation ag unlawful. And I would
like to appeal to many innocent per-
sons 'who may have been drawn to it
to realise its true character and dis~
associate themselves from it,

Ag far as the question of differen-
ceg between the Punjab Police and
the C.R.P.F. is concerned I would
like to say that there has been a ten-
dency in the Members and some state~
ments have been made about diffe-
rences between Punjab Police and
C.R.P.F. 1t is being alleged that they
are favourably disposed towards one
or the other community. We must
gua~d against any such looge talk.
Putjab Police is known for high stan-
dard of its performancé and the
C.R.P.¥. is assisting the local admi-
nistration. Both the forces are work-
ing in a difficult situation. If there are
any individuals who have been re-
miss, it would call for action, It is
totally wrong to dub them ag having
bias one way or the other.

Ag far as the question of entry of
Police in the Golden Temple is con-
cerned, it has been stated a number
of times that there is no lega] bar
against the entry of police into any
place of religious worship in perfor-
mance of its duties. Government is
against the use of places of worship
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Ior accumulation of armg or for pro-
tecting fugitives from law. Entry of
Police in the Golden Temple, how-
ever, is a complex matter. It has its
own ramifications. There is also the
question of repercussiong and the
sentiments of the Sikhs. One has to
view the question in all its aspects in
taking any decision. The State auiho-
rities have asked and I would reite-
rate that the S.G.P.C. should see
that those wanted by law are made
to surrender to the authorities concer-
ned. I am glad to note that already
statements have been made by some
prominent Silk leaders against per-
sons hiding in Akal Takhat and they
have described it as being against the
tenets of Sikhism,

Ag far as the case against Sant
Longowal is concerned. according to

reports available with Government. a

booklet entitled “An appea] to the
Conscience of the Commonweaith
Countries” was issted in the name of
Sant H S. Longowal at the time of
the Conference of the Commonwealth
Heads of Governments held in Novem-
ber, 1983. After examining the con-
tents of the booklet, an FIR under
section 124A, IPC, has been registered
on 19-3-84 at Police Station Kotwali
in Amrilsar ag iy the procedure in
such cases. I¢ is only a technical mat-
ter. The reports that Sant Longowal
has been charged and warrants have
been issued is totally baseless. It i
not correct. Only a technical report
has been lodged and nothing is being
done.

It may be worthwhile highlighting
the fact that in the rural Punjab com-
munal harmony prevails. There have
been laudable instances where mem-
bers of the Panchayat and the Num-
berdars have taken ful] responsibility
for the security of the minority coms<
munities in their villages.

The tragedy of Punjab is due to the
actions of some misguided extremists
Under this umbrella, there are smug.
glers and bootleggers, criminals, the
so-called former Naxalites and some
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[Shri P, C. Sethi] .
extreme communal elements who are
taking advantage of the agitation and
the turmoil. The conditions in Punjab
are disturbed. And we are at a sensi-
tive stage. Thig may not be the ap-
propriate time for the visit of a dele-
gation of the hon. Members. But, if
some hon. = Members
Members of our Parliament want to
go to the State, we would make the
arrangemenig for their visit and se-
curity. Therefore, Sir, we do wan?
ourselves to restore the public rule
there. And during the course of this
extension of period of the President’s
Rule, we shall try our best to bring
normales to Punjab so that the vopu-
lar Govermment may be es®iblicked
there.

"SHRI SUSHIL CHAND MOHUNTA:
What about dissolution of the Assem-
bly and holding fresh elections?

SHRI P. C. SETHI: 1 have stated
that we are seeking, extension for six
months. It is our own intention to
have a popular Government as early
as possible. Therefore, 8Sir, I would
urge....

SHRI SUSHIL CHAND MOHUNTA:
The Assembly is under suspension. It
has not yet been dissolved.

MR. DEPUTY CHAIRMAN: He has
said already. He is trying for it...

SHRI P. C. SETHI: Therefore, Sir,
I would request, through you, the hon.
House to pass the Resolution which
I have moved.

DR. MALCOLM S. ADISESHIAH
(Nominated): Mr. Deputy Chairman.
I think, the Minister made a slight
slip. He should correct the record. He
referred to Madhya Pradesh ag a
Hindu state. i think, he meant a
State where the Sikhs are in a mino-
rity and which has a Sikh Minister.
He might correct the record.

SHRI P. C. SETHI: The hon. Mem-
ber is right, Sir. By Hindu State, T
meant where the Hindus are in a ma-
jority.

SHRI S. M. KRISHNA: Sir, in a
situation like what we have had in
Punjab, the major victim invariably
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happens to be economic and industriak’
development. Some of the hon. Memm-
bers have drawn the attention of the-
House to the slowing down of he:
tempo of developmental work in Pum-
jab. Sir, the Appropriation Bills whicks
I have commended for the acceptance
of this House and alsp the Budget
do take us through to the significaat
gains that Punjab as a State has made-
on very many fronts. Sir, the House
would be happy to know that in terms
of allocation in the Sixth Five Year:
Plan. The lion’s share has one for -
power and irrigation. Qut of a fotal
of Rs. 1,905 crores. Rs. 1,153.59 crores
is being spent on irrigation and po-
wer. So, Sir, this figure would be a.
correct indication to assure the House
that power generation and then ex--
tending irrigational facilitieg has be-
come a major pre-occupation wilh.
the Government of Punjab.

Sir, hon. Member, Shrimatj Amarjit
Kaur, did mention about the numbes-
of irrigation and hydel projects whick
have to be taken up in Punjab. Sir..
on the power front, the Ropar thex-
mal power plani, Unit I, which &
210 MW, is being, commissioned in the:
next few months. And then the se-
cond Unit will be ready for commis-
sioning by the end of the year. Amd
to the Thien muiti-purpose project o
many Members did make g reference
the Ravi. Now, it is a fact that there
have been cost escalations. Today &
costs Rs. 667 crores. And a proposak
has come, a suggestion has come froms:
the State of Punjab that Governmemt
of India should pose this for certaim
World Bank assistance. But I am sure:
that the House would appreciate that
before we present this for external
assistance, the inter-State differencex
between the three States involved
have got to be sorted out. So, T am

sure that as soon ag these
inter-State  differences and prok-
lems are solved, then w=

should not have any difficulty in try-
ing to attract foreign assistance -
take up this very wuseful project
otherwise.
Sir, a mention was made about e
farmers’ agitation by the hon. Mem-
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berg and we are happy to convey that
the farmers agitation has been called
off because a number of representa-
tiong were received by the Advisers
to the Governor and they have been
able to convince and they have also
been able to give certain concessions,
and as a result of that the farmers
who were agitating, and al] those who
had made representations on behal{
of the farmers of Punjab, they have
been convinced that the Governor
and the Advisers are fully aware of
the problems of the farmers of Pun-
jab and they would be takiag neces-
sary steps to take care of their prob-
lems.

Sir. in tackling the problem of the
drinking water in villages and also m
implementing the revised 20-point
programme I think Punjab has made
spectacular progress and in terms of
the Scheduled Caste families to be
econemically assisted though the na-
tional average is only 74 per cent,
Punjab has registered the rate of 79
per cent. So, that also shows that
Punjat has done exceedingly well.

Sir. with reference to availing of
the institutional finance during the
years from 1980-81 to 1983-84, the
institutional finance which is flow-
ing into Punjab for various develop-
mental works, it wag Rs. 128 croreg in
1980-81, and in 1983-84 the anticipated
flow would be of the order of Rs.
579 crores. So, the House should be
satisfieq that in spite of all that is
happening in Punjab, the economie
activity even though it has slowed
down a bit, the tempo is still there
and when normalcy is restored, I am
sure Punjab would be again ready
to march on towards progress.

Sir, witp these few words...

SHRI GHULAM RASOOL MATTO:
What about the deficit?

SHRIMATI AMARJIT KAUR. What
abont the industries? -

SHRI S. M. KRISHNA: Well, Sir,
I am sure that we would not like to
take any major measures concerning
taxation. We only hove that when
the popular rule is restored then nat-
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urally thay would be tHE legitimate
instrument which should look into
the deficit. But right now we are
leaving it uncovered.

About the industries, Sir, entrepre-
neurs or industrialists from Punjab
go to other States to set up indus-
tries. There are a number of them
in Tamil Nadu, Karnataka, Maharash-
tra and Gujarat. e people of Pun-
jab are known for their resourcefull-
ness, for their sense of adventure. So,
I do not think that they have any-
thing to complain. But fhe fact of
the matter is that the Government
can only create the right kind of a%-
mosphere for industries to develop,
for industries to come up, and beyond
shat there ig nothing which we can
do. B¢ if industrialists come for-
ward we cap provide them with finan-
cial assistance. We can provide them
with licences and infrastructure that
is necessary. Opn that the individual
entrepreneurs or inductrialists must
stand on their own legs.

The discusion on the Budget con-

cluded.

MR. DEPUTY CHAIRMAN: T gshall
now put the Resolution moved by
Shri P. C. Sethi to vote. The question
is: ’

“That this House approves the
continuance in force of the Procla-
mation issued by the President on
the 6th October, 1983, under article

3856 of the Congtitution, in reldtion

to the State of Punjab, for a further

period of six months with effect

from the 6th April, 1984.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: T shall
now put the motion on the Punjab
Appropriation (Vote on Account)
Bill, 1984 to vote. The question is:

“That the Bill %, provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Puniab for *he ser-
vices of a part of the financial year
19%4-85, as nasseq by the Lok
Sabha, be taken into considera-
tion.”

The Motion was adopted.
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MR. DEPUTY CHAIRMAN : We shall
now take up clause-by-clause considera-
tion of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill. :

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. M. KRISHNA: Sir, I move:

“That the Bill be returned.”

The question was put and the motion
was adopted.

MR. DEPUTY CHAIRMAN: I shall
now put the motion regarding Punjab
Appropriation Bill to vote. The question
is:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of Punjab for the
services of the financial year 1983-84,
as passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted,

/ MR. DEPUTY CHAIRMAN : We shall
now taken up clause-by-clause considera-
tion of the Bill. N

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI §. M. KRISHNA: Sir, I move:
“That the Bill be returned.”

The question was put and the motion
was adopted.

HALF-AN-HOUR DISCUSSION ON

POINTS ARISING OUT OF ANSWER

TO STARRED QUESTION NO. 143,

GIVEN ON 7TH MARCH, 1984, RE-

GARDING THE TAKE-OVER OF TIB-
BiA COLLEGE

MR. DEPUTY CHAIRMAN: Now we
take up Half-An-Hour Discussion.
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SHRI LAL K. ADVANI: (Madhya

- Pradesh) : Mr. Deputy Chairman, 1 am

extremely grateful to you for having per-
mitted me to raise this half-an-hour dis-
cussion. The discussion arises from = a
question in this House last week, that day
itself there was a discussion which lasted
for half an hour. I do not want to re-
peat what was said the other day because
what was said from my side or on behalf
of my colleagues, and the answers that
were given by the Minister of Health who
was present that day, Mr. Shankaranand,
who is not present today, reveal their own
story. . .

MR. DEPUTY CHAIRMAN: There
are two Ministers.

SHRI LAL K. ADVANI: Yes, I am
conscious of it. Mr. Shankaranand’s ans-
wers told their own story. In the mean-
while, the sum and substance of that
day’s discussion was that though the Gov-
ernment is willing to hand over the Tibbia
College to the University, the University
is not willing to take it. This was briefly
the reply on the basis of which the Chair-
man later observed that vou should have
said this earlier.

Subsequently, I am sure, the hon. Mem-
bers of the House would have seen re-
ports in the press in which the Vice-Chan-
cellor was reported to have said: “I do
not know what the Minister said.” With-
out saying that what the Minister said
was not correct, he said: “I do not know:
what the Minister said; I am not concern-
ed with it; my position is, what it is.”
And that position is that the Delhi Uni-
versity does not have any basic objection
to taking over the Tibbia College provi-
ded it is given to them without the kind
of encumbrances that arise from unau-
thorised occupation. They do not want
to take this burden of undertaking evic-
tions upon themselves.

Sir, this institution, Tibbia College.
came up during the freedom  struggle
when there was an ethos of swa-
deshi all around. This swadeshi ethos



